MINUTES OF NORMS COMMITTEE (NC-7) OF
‘PLASTIC & RUBBER PRODUCTS’
MEETING NO. 19/AM16
SCHEDULED FOR 12.11.2015
(HELD ON 07.12.2015)

UNDER THE CHAIRMANSHIP OF
SHRI DARSHAN SINGH, ADDL. DGFT

Meeting No. 19/87-NC-7/2015 of NORMS COMMITTEE (NC-7) dealing with ‘Chapter 39 and
40 of ITC (HS) Code’ scheduled to be held on 12.11.2015, was held on 07.12.2015, under the
Chairmanship of Shri Darshan Singh Addl. DGFT, Udyog Bhawan, New Delhi-110011. Following

officers attended the Meeting:

1) Shri O.P. Sharma, Jt. Industrial Adviser, D/o C&PC
2) Shri Nand Lal, Consultant, DIPP
3) Shri Seikhomang Kipgen, Dy. DGFT
4) Smt. Chander Kanta Pandey, FTDO
2. The Committee, after deliberations, approved following cases and RLA concerned shall take

consequential action as per Foreign Trade Policy/Procedures:

MANUAL CASES
Case No. A-196  |[SUPREME  INDUSTRIES|HQ F. No. [staws: | (e
LTD. ) 01/87/162/0001/AM16/DES-V11|Deferred
'NC No.:19/AM16 ||Adv. Lic. No. RI.A F. No. 8
Dated: 07.12.2015 0310792783 dated 09.01.2015 [03/93/160/00680/AM 5 |

Request: Amendment in the description of Export Product to read as “Articles made out of
Cross Laminated Multilayer Film i.e. Tarpaulins, Covers” against Advance
Authorization No. 0310792783 dated 09.01.2015

Decision: A copy of Representation of firm was forwarded to the Department of Chemicals &
Petrochemicals (D/o C&PC) on 05.05.2015. As decided by the committee in its earlier meeting, a copy T%
of the representation was again forwarded to D/o C&PC on 28.06.2015. Comments awaited from

D/o C&PC. Reminder to be issued to D/o C&PC to expedite the matter.

The case is deferred.



"Casc No.A197 |INTERNATIONAL  |HQF.No.  [staws:
L CONVEYORS LTD. ‘01/87/050/0_0419/AMIﬂDES-\£1 G
NC No.:19/AM16 |Adv. Lic. No. RLA F. No. Rejected |~
‘Dated: 07.12.2015 0310761263 dated 10.12.2013 _(l_‘a.f’*)4/04_0/007i0/AM14 o |
Request: Fixation of adhoc norms in respectof Advance Authorization No.

|

0310761263 dated 10.12.2013

Decision: A D/L dated 31.08.2015 was issued by D/o C&PC to the firm. This was followed by

reminders from DGFT on 16.11.2015 (Final Reminder) giving 15 days time for submission of
information. Reply still awaited from the firm. Since the firm failed to furnish information despite final '

reminder, the Committee decided to reject the case.

Case No. A-198  |INTERNATIONAL HQ F. No. Status:
CONVEYORSLTD.  |01/87/050/00422/AM14/DES-VII (A

NC No.:19/AM16 [Adv. Lic. No. RLA F. No. Rejected

Dated: 07.12.2015 [[0310761260 dated 10.12.2013 [|03/94/040/00738/AM 14 i

Request: Fixation of adhoc norms in respectof Advance Authorization No.
0310761260 dated 10.12.2013

Decision: A DJ/L dated 31.08.2015 was issued by D/o C&PC to firm. This was followed by
reminders from DGFT on 16.11.2015 (Final Reminder) giving 15 days time for submission of
information. Reply still awaited from the firm. Since the firm failed to furnish information despite final
reminder, the Committee decided to reject the case.

[ Case No. A-199 |[HELIOS PACKAGING " |[HQ F. No. 01/87/050/00223/AM14/DES-VII [[Status: ] 2

NC No.:19/AM16 Deferred
Dated: 07.12.2015

Adv. Lic. No. RLA F. No.
0710095382 dated 15.05.2013  [07/24/040/00542/AM13

Request: Fixation of adhoc norms in respect of Advance Authorization No. 0710095382 dated

15.05.2013 :
Decision: A copy of representation of firm has been forwarded to D/o C&PC on 05.01.2015. %
Comments awaited from D/o C&PC. Reminder to be issued to D/o C&PC to expedite the matter.

The case is deferred. D\/

SEIKHOMANG KIFGEN
Dy. Director General
Directorate General of Foreign Trads
Ministry of Commierce & Induslry
Governiment 61 India
Udyeg bhawan, Now Delhi-11




Case No. A-200  |INEWAGE LAINATORS PVT. LTD.|[HQ F. No. lTSmLm;:

B N - 01/87/050/00018/AM1S/DES-VIl__||Deferred C
NC No.:19/AM16 | Adv. Lic. No. ~ |[RLA F. No.
Dated: 07.12.2015 |0510384978 dated 25.04.2014 05/24/040/00489/AM 14

Request: Enhancement in the quantity of Import Items allowed by NC against Advance
Authorization No. 0510384978 dated 25.04.2014

2

Decision: A copy of representation of the firm has been forwarded to D/o C&PC on 03.02.2015.
Comments awaited from D/o C&PC. Reminder to be issued to D/o C&PC to expedite the matter. f

The case is deferred.

Case No. A-201 NEWAGE LAINATORS PVT. LTD.|[HQ F. No. Status:
|[01/87/050/00465/AM 14/DES-V1I Deferred

NC No.:19/AM16 | Adv. Lic. No. RLA F. No. g[; N

Dated: 07.12.2015 0510376612 dated 20.01.2014 05/24/040/00394/AM10

Request: Enhancement in the quantity of Import Item allowed by NC against Advance
Authorization No. 0510376612 dated 20.01.2014

Decision: A copy of representation of firm has been forwarded to D/o C&PC on 10.02.2015.
Comments awaited from D/o C&PC. Reminder to be issued to D/o C&PC to expedite the matter. [bl

The case is deferred.

Case No. A-202 FLEXITUFF INTERNATIONAL|HQ F. No. 01/84/050/00266/AM 12/DES- |[Status:
LTD. VIl Approved

NC No.:19/AM16 |Adv. Lic. No.
Dated: 07.12.2015 1110026061 dated 02.11.201 |

RLA F. No.
11/24/040/00041/AM12

< F

Request: Amendment in the description of Export Product against Advance Authorization
No. 1110026061 dated 02.11.2011

Decision: As per the written comments furnished by the D/o C&PC vide their OM No.
46011/39/2009-PC-11 dated 02.11.2015, the Committee approved following adhoc norms:

EXPORT ITEM QTY | IMPORT ITEM ory | %
Flexible Intermediate Bulk Containers| 1 kg | PP GRANULES I.10 kg/kg content in the >
Net contents: export product.
(a) PP granules- 117.500 MT UV STABILIZER 1.0 kg/kg content in the
(b) UV stabilizer- 2.500 MT ( export product.

SEIKHOMANG KIE=GER

Dy. Director Genera!

Directorate General of Foreign Tracs
Ministty of Cammarce & Indusiry
Govermnment of India

Udycg Bhawai, No.v Delhi-11



200.00 MT.

(c) PP fabric (geo fabric)- 80.000 MT |
(d) Packing material (PP granules)-

RLA may take consequential action as per Policy / Procedures.

PP FABRIC

(GEO Fabric)

PACKING
MATERIAL (PP
GRANULES)

1.0625 kg/kg content in
the export product.

As per packing policy |

[Case No. A-203 JAIN IRRIGATION SYSTEMS|[HQ F. No. |[status:
||IETD. B 01/87/162/00127/AMI5/DES-VII Rejected
NC No.:19/AM16 |/Adv. Lic. No. RLA F. No.
Dated: 07.12.2015 0310483881 dated 26.08.2008 03/83/040/00298/AMO9
Request: Fixation of input output norms against Advance Authorization No.
0310483881 dated 26.08.2008 in respect of M/s Jain Irrigation Systems Ltd.,
Mumbai
Decision: D/L dated 13.01.2015 and 24.09.2015 was issued by D/o C&PC to the firm. This was

followed by Reminder from DGFT on [6.11.2015 giving 15 days time for submission of information.

Reply still awaited from the firm. Since the firm failed to furnish the requisite information despite

repeated reminders, the Committee decided to reject the case.

SYSTEMS

followed by reminder from DGFT on 16.11.2015 giving 15 days time for submission of information.
Reply awaited from the firm. Since the firm failed to furnish the requisite information despite repeated

reminders, the Committee decided to reject the case.

SEIKHOMAMG KiFGEN
Dy. Director General
Diraclorale General of Forzign Trads
Ministry of Commerce & lndustly
1 overmn 1L al |ﬂU|C]

Udycg bhawgn New Delhi-11

Case No. A-204 JAIN IRRIGATION FIQ F. No. Status:
LTD. 01/87/162/00128/AM15/DES-VII Rejected

NC No.:19/AM16 ||Adv. Lic. No. B RLA F. No.

Dated: 07.12.2015 0310511433 dated 13.03.2009 03/83/040/00563/AM09

Request: Fixation of input output norms against Advance Authorization
0310511433 dated 13.03.2009 in respect of M/s Jain Irrigation Systems Ltd
Mumbai

Decision: D/L dated 13.01.2015 and 24.09.2015 was issued by D/o C&PC to the firm. This was

&

-
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[Case No.A205  |JAIN IRRIGATION SYSTEMS|[HQ F.No. — [[stews: |
~|lLTD. 01/87/162/00129/AM15/DES-VII __ |[Rejected .
"NC No.:19/AM16 ||Adv. Lic. No. " |[RLA F. No. "I I &
Dated: 07.12.2015 0310614995 dated 08.02.2011 03/83/040/00477/AM 11 ‘
= — = — —————— ————— — —_— e ]
Request: Fixation of input output norms against Advance Authorization No.
0310614995 dated 08.02.2011 in respect of M/s Jain Irrigation Systems Ltd.,

Mumbai

Decision: D/L dated 13.01.2015 and 24.09.2015 was issued by D/o C&PC to the firm. This was

followed by reminder from DGFT on 16.11.2015 giving 15 days time for submission of information.
Reply awaited from the firm. Since the firm failed to furnish the requisite information despite repeated/
[

reminders, the Committee decided to reject the case.

[ Case No. A-206 JAIN IRRIGATION SYSTEMS|HQ F. No. |[status:
~||ILTD. 01 /87/162/00130/AM15/DES-VII
NC No.:19/AM16 ||Adv. Lic. No. RLA F. No. Rejected
Dated: 07.12.2015 ||0310649832 dated 23.08.2011 03/83/040/00205/AM 12 ‘
Request: Fixation of input output norms against Advance Authorization No.
0310649832 dated 23.08.2011 in respect of M/s Jain Irrigation Systems Ltd., %{
Mumbai

Decision: D/L dated 13.01.2015 and 24.09.2015 was issued by D/o C&PC to the firm. This was
followed by reminder from DGFT on 16.11.2015 giving 15 days time for submission of information.
Reply awaited from the firm. Since the firm failed to furnish the requisite information despite repeated
reminders, the Committee decided to reject the case.

Case No. A-207 HAMIL_'-TON l-lOUS-EWARES HQ F. No. 01/87/050/00174/AM14/DES-VII Status: i
i PVT.LTD. - _ Deferred &——
NC No.:19/AM16 ||Adv. Lic. No. RLA F. No. '
Dated: 07.12.2015 031073 03/94/040/01038/AM 13
dated 13.06.2013

Request: Review of adhoc norms fixed in respect of Advance Authorization No. 0310737623 %
dated 13.06.2013

Decision: A copy of Representation of firm has been forwarded to D/o C&PC on 17.06.2015.
Comments awaited from D/o C&PC. Reminder to be issued to D/o C&PC to expedite the case. %/.-

The case is deferred. SEIKHOMANG KiPGEiN

Dy. Director General _
Directorate General of Forsign Trads
Ministry of Corninierce & Industry
Governmient of India
Udycg bhawan, N. v Delhi-11



Case No. A-208  |Macro Po_l;mers___P. :Ltd._ij F.No.  |status:
Ahmedabad B 01/87/050/00023/AM16/DES-VII Deferred

"NC No.:19/AM16 |Adv. Lic. No. ~ |RLA F. No. |
Dated: 07.12.2015 (0810134812 dated 16.03.2015 _|03/84/040/00455/AMIS ||

Request: Amendment in the description of Import Item No. 4 against Advance Authorization No.
0810134812 dated 16.03.2015

Decision: A copy of Representation of the firm has been forwarded to D/o C&PC on 06.07.2015.
Comments awaited from D/o C&PC. Reminder to be issued to D/o C&PC to expedite the case. @_é

The case is deferred.

Case No. A-209 Macro Polymers P. Ltd.,.‘.HQ F. No. - Status:
Ahmedabad 01/87/050/00346/AM15/DES-VII |Deferred

NC No.:19/AM16 |Adv. Lic. No. RLA F. No.
Dated: 07.12.2015 0810133802 dated 13.11.2014 _||08/24/040/00303/AMS |

Request: Amendment in the description of Import Item No. 4 against Advance Authorization No.
0810133802 dated 13.11.2014

Decision: A copy of Representation of the firm has been forwarded to D/o C&PC on 06.07.2015:
Comments awaited from D/o C&PC. Reminder to be issued to D/o C&PC to expedite the case. |

The case is deferred.

Case No. A-210 _ |Nitrex Chemicals India Ltd.[HQF.No. - |[Status:
~ |New Dethi 1l01/87/050/00180/AM10/DES-VII |Deferred

NC No.:19/AM16 |Adv. Lic. No. RLAF.No. B

Dated: 07.12.2015 _0510248] 17 dated 24.08.2009  ||05/24/040/00273/AM10

Request: Amendment in the description of Export Product against Advance Authorization No.
0510248117 dated 24.08.2009

Decision: A copy of Representation of the firm has been forwarded to D/o C&PC on 21.07.2015.
Comments awaited from D/o C&PC. Reminder to be issued to D/o C&PC to expedite the case. >\/

The case is deferred.




'lEENo. A211 W

|

.Gajj raj Agency Prlvat
Limited, Kolkata

'NC No.:19/AM16 |Adv. Lic. No.

Dated: 07.12.2015

HQ F No
1/87/050/00313/AM15/DES -VII

.gatus:
Deferred

LA F.No. o
0210204986 dated 16.09.2014 /24/040/00086/AM 15 B

Request: Inclusion of Import Item No. 2 — ‘Calcium Carbonate’ left out by NC against Advance %
Authorization No. 0210204986 dated 16.09.2014

Decision:

A copy of Representation of firm has been forwarded to D/o C&PC on 06.07.2015.

Comments awaited from D/o C&PC. Reminder to be issued to D/o C&PC to expedite the case.

The case is deferred.

NS

Case N;). A-212

'Gajjraj _ Agency Private
Limited, Kolkata

NC No.:19/AM16

Dated: 07.12.2015

0210204985 dated 16.09.2014

HQ F. No.
/87/050/00312/AM15/DES VII

/24/040/00070/AM15

R Status:

Deferred

}Adv Lic. No. ‘t A F. No. ’
02

Request:

Inclusion of Import Item No. 2 -

Authorization No. 0210204985 dated 16.09.2014

Decision:

A copy of Representation of firm has been forwarded to D/o C&PC on 06.07.2015.

Comments awaited from D/o C&PC. Reminder to be issued to D/o C&PC to expedite the case.

The case is deferred.

G
. 3
>/

‘Caleium Carbonate’ left out by NC against Advance

-

Case No. A-213

Manju_shree Technopack Ltd.,
Bangalore

HQ F. No.
01/87/050/00020/AM15/U1:b VII

NC No.:19/AM16
Dated: 07.12.2015

Adv. Lic. No.

0710103920 dt. 05.05.2014

RLA F. No.
07/24/040/00415/AM 14

Status:
Deferred

Request:

No. 0710103920 dt. 05.05.2014

Decision:

fixation of adhoc norms in respect of Advance Authorization

A D/L No. 46011/220/2005-PC.11 dated 10.09.2015 was issued by D/o C&PC to the I 5 (

firm. Reply is still awaited from the firm. The Committee decided to issue reminder to firm giving 15
days time for submission of information.

The case is deferred.

SEIKHOMANG KIPGERN

Direclorat
Minis tr

Dy. [\\:n ctor General

Foreion Trade
ree & Induslry
nl of Jndla

Ud)cge’hanan New Delhi-11



Case No. A-214 M/s Gujarat Rafffia Industrles HQ F. No o ) Status:
Ltd., Ahmedabad 01/8 7/050/00489/@15/DES-VH Deferred Qg,/

NC No.:19/AM16 |Adv. Lic. No. ~ |RLAF. No.
Dated: 07.12.2015 [0810134417 dated 29.01.2015 _ [[08/24/040/00385/AM 15

Request: Inclusion of Import Item No. 2 — ‘Calcium Carbonate’ left out by NC against Advance %/
Authorization No. 0210204985 dated 16.09.2014

Decision: A copy of Representation of firm has been forwarded to D/o C&PC on 07.09.2015. [ ;
Comments awaited from D/o C&PC. Reminder to be issued to D/o C&PC to expedite the case.

The case is deferred.

"Case No. A-215 M/s Rajiv Plastic “Industries, HQ F. No. Status:
Mumbai ||01/87/050/00436/AM15/DES-VII Deferred &_—/4

NC No.:19/AM16 |Adv. Lic. No. " |IRLA F. No.
Dated: 07.12.2015 10310791618 dated 02.12.2014  [03/95/040/00689/AM15 %y

—1

Request: Inclusion of Import Item No. 2 — ‘Calcium Carbonate’ left out by NC against Advance
Authorization No. 0210204985 dated 16.09.2014

was decided by the Committee to issue a reminder to firm giving 15 days time for submission of
information.

Decision: A D/L No. 46011/57/2014-PC.11 dated 12.11.2015 was issued by D/o C&PC to firm. It /}1

The case is deferred.

“Case No. A216  |M/s Rajiv Plastic Industries,[HQ F. No. o | &
Mumbai_ ~ ]01/87/050/00201/AM1S/DES-VII

_ Deferred
NC No.:19/AM16 ||Adv. Lic. No. [RLA F. No. %“\/
Dated: 07.12.2015 0310786228 dated 01.07. 2014 03/95/040/00280/AM 15 | |

Request: Inclusion of Import Item No. 2 — ‘Calcium Carbonate’ left out by NC against Advance
Authorization No. 0210204985 dated 16.09.2014

Decision: A D/L No. 46011/57/2014-PC.11 dated 12.11.2015 was issued by D/o C&PC to firm. It
was decided by the Committee to issue a reminder to firm giving 15 days time for submission nf}av
information.

The case is deferred. SEIKH Jo:\mr IG KIPG




.ase No. A-217 Macro Po_lymers P.__ Ltd., lr_ﬁF. No. Status:
Ahmedabad 01/87/162/00051/AM16/DES-VIIL |Deferred %

NC No.:19/AM16 W

Adv. Lic. No. ~ |RLAF. No. ‘
Dated: 07.12.2015

Not issued yet 08/24/040/00200/AM15

Request: Fixation of adhoc norms for the export product “Alkyd Resin S- 5060 BT 80% +/-2%
Resin Content)” under Para 4.4.2 of HBP Vol. I

Decision: A copy of Representation of firm has been forwarded to D/o C&PC on 07.09.2015. D(
Comments awaited from D/o C&PC. Reminder to be issued to D/o C&PC to expedite the case.

The case is deferred.

Case No. A-218  |Macro Polymers P. Ltd.,|HQ F. No. i Status: |
Ahmedabad 01/87/162/00052/AM16/DES-VII |Deferred -

NC No.:19/AM16 |Adv. Lic. No. RLA F. No. |

Dated: 07.12.2015 ||Not issued yet 08/24/040/00243/AM15 i @V

Request: Fixation of adhoc norms for the export product “Alkyd Resin S- 5060 BT (80% +/-2%
Resin Content)” under Para 4.4.2 of HBP Vol. I

Decision: A copy of Representation of firm has been forwarded to D/o C&PC on 07.09.2015.
Comments awaited from D/o C&PC. Reminder to be issued to D/o C&PC to expedite the case. /a—\/

The case is deferred.

Case No. A-219 Macro P(_)lymers P. Ltd.,|[HQF. No.  |Istatus: 3
Ahmedabad 01/87/162/00053/AM16/DES-VII |Deferred 2&

NC No.:19/AM16 - RLA F. No.

Dated: 07.12.2015 B 08/24/040/00044/AM15 o

Request: Fixation of adhoc norms for the export product “Alkyd Resin S- 5060 BT (80% +/-2% @
Resin Content)” under Para 4.4.2 of HBP Vol. I

Decision: A copy of Representation of firm has been forwarded to D/o C&PC on 07.09.2015.
Comments awaited from D/o C&PC. Reminder to be issued to D/o C&PC to expedite the case.

The case is deferred. B—j

SEIKHOMANG KIPGEN
Diraciu??" erecior General u
2Clorate General of Foraign Trae
o : elgn Tradz
Mmia-.n{ of Commerce & hfldw'{:'ul- '
Udye “overnment of India ’
dyog Bhawan, Now Delhi-11
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"Case No. A-220  |[Paradise Polymers _Ltd., HQ F. No. |[status:

Mumbai B 01/87/050/00058/AM15/DES-VII ||Deferred
'NC No.:19/AM16 [Adv. Lic. No. RLA F. No. Qe
‘Dated: 07.12.2015 ||0310773869 dated 11.03.2014 03/95/040/00968/AM 14 B

Request: Fixation of adhoc norms in respect of Advance Authorization No. 0310773869 :
dated 11.03.2014 %

was decided by the Committee to issue a Reminder to firm giving 15 days time for submission of

Decision: A D/L No. 46011/48/2014-PC.11 dated 17.11.2015 was issued by D/o C&PC to firm. It ',
information. /

The case is deferred.

Case No. A-221 PYE Tools Pvt. Ltd.,|HQ F. No. Status:
ILudhiana [01/87/162/00087/AM16/DES-VII |[Deferred
NC No.:19/AM16 |/Adv. Lic. No. RLA F. No. )
| Dated: 07.12.2015 |Not issued yet 30/24/040/00020/AM 16

product ‘‘Poly Carbonate flakes-Granules plastics’’ against import of “Waste,

Request: Grant of Advance Authorization under Para 4.7 of HBP Vol for the export .
Paring and Scrap of Plastics’’.

Decision: A D/L No. 46011/57/2011-PC.1I dated 26.11.2015 was issued by D/o C&PC to firm. It
was decided by the Committee to issue a Reminder to firm giving 15 days time for submission 01‘/)
information. /

The case is deferred.

Case No. A-222 R/l—/s_?u]od_ay Techn_opack Pvt.|[HQ F. No. Status:
Ltd., Mumbai 01/87/162/00088/AM16/DES-VII | Deferred Q
NC No.:19/AM16 |Adv. Lic. No. 0310794719 RLA F. No. . '
| Dated: 07.12.2015 |Dated 13.03.2015 ~]|03/94/040/01174/AM15 _____’_ -
Subject: Enhancement in the wastage allowed by NC in its Meeting No. 16/AM16 held on 28.08.2015. %

Decision: A copy of Representation of firm has been forwarded to D/o C&PC on 10.11.2015.
Comments awaited from D/o C&PC. Reminder to be issued to D/o C&PC to expedite the case, D{

The case is deferred. N E
SEIKHOMANG KIPGEN
) Dy. Director General
Direclorale General of Forelgn Trada
ru'lrrualrf of Commerce & Industry
Government of India '
Udyog Bhawan, New Delhi-11



:'CgeT\Io. A-223  [M/s Caterpillar Signs Pvt. LﬁHQ F. No. Status:
Ahmedabad - B 01/87/162/00095/AM16/DES-VII Deferred & g
NC No.:19/AM16 [Adv. Lic. No. 0810132685 RLA F. No. ] = I
| Dated: 07.12.2015 |dated 14.07.2014 08/24/040/00144/AM15 ‘ ] y
Subject: Fixation of adhoc norms in respect of Advance Authorization No. 0810132685 t
dated 14.07.2014.
Decision: A copy of Representation of firm has been forwarded to D/o C&PC on 10.1 1.2015D ’
Comments awaited from D/o C&PC. Reminder to be issued to D/o C&PC to expedite the case. L~ I
A
The case is deferred.

| - )
Case No. A-224 M/s. International Conveyors |HQ F. No. Status: r
||Ltd., Aurangabad _0]/87/50/006]6/AM09/DES-VII_ Deferred j
NC No.:19/AM16 ||Adv. Lic. No. 0310485860 RLA F. No. Qi’—;z
Dated: 07.12.2015 | dated 10.09.2008 30/24/040/00473/AMO09 _ =
L

Subject: Request for incorporate the inputs name as Plyester Filament Yarn. (1000/1500 &

Denier)/super High Tenacity Polyester Yarn 1100 DTEX.

i
Decision: A copy of Representation of firm has been forwarded to D/o C&PC on 10.11.2015. q

Comments awaited from D/o C&PC. Reminder to be issued to D/o C&PC to expedite the case.

The case is deferred.

2

i Case No. A-225 M/s Tinna Rubber a;d HQ F. No. ~ |Istatus:
| Infrastructure Ltd., New delhi 01/87/171/00086/AM16/DES-VII Deferred @'—
NC No.:19/AM16 |[Not issued yet - RLA F. No.
 Dated: 07.12.2015 B 05/24/040/00252/AM 16 _ o %
H
L

Subject: Fixation of adhoc norms for the export product “Ultra fine Compounded Rubber/
Reclaim Rubber” under Para 4.07 of HBP Vol. 1

Decision: A copy of Representation of firm has been forwarded to D/o C&PC on 05.11.2015 _
Comments awaited from D/o C&PC. Reminder to be issued to D/o C&PC to expedite the case. D\/

The case is deferred.

SEIKHOMANG KIPGERN
Dy. Director General

Udycg Bhawan, Now Delhi-11
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ONLINE CASES

‘Case No.:18/18/87-ALC1/2015 Party Name:SYNTHETIC Meet No/Date: 19/87- Status:
PACKERS P LTD ALC1/2015 Deferred
07.12.2015
HQ File :01/87/050/00188/AM16/ RLA Tile Lic.No/Date:0710098407
:07/24/040/00145/AM 14/ 19.09.2013

Decision: A D/L No. 46011/14/2015-PC.11 dated 04.10.2015 was issued by D/o C&PC to firm. It
‘was decided by the Committee to issue a Reminder to firm giving 15 days time for submission of

iinformation.

:Case No.:19/18/87-ALC1/2015 Party Name:SYNTHETIC Meet No/Date:19/87- Status:
PACKERS P LTD ALCI1/2015 ‘Deferred

Q@
*
D4
¥
>

HQ File :01/87/050/00189/AM16/  RLA File :07/24/040/00146/AM14/ Lic.No/Date:0710098411
19.09.2013

Decision: A D/L No. 46011/14/2015-PC.1I dated 04.10.2015 was issued by D/o C&PC to firm. [t
‘was decided by the Committee to issuc a Reminder to firm giving 15 days time for submission of

.lnformatlon.

Case No.:1/2/87-ALC1/2014 Party Name:UNITEC FIBRES Meet No/Date: 19/87- iStatus:
PVT.LTD. ALCI1/2015 Deferred
07.12.2015
HQ File :01/87/050/00001/AM 15/ RL.A File :03/95/040/00224/AM 12/ Lic.No/Date:0310770188 isg
11.02.2014 |

Decision:  In response to D/L dated 28.01.2015 issued by D/o C&PC, the firm had submitted its
reply, a copy of which was forwarded to D/o C&PC on 18.05.2015. Comments awaited from
'D/o C&PC. Reminder to be issued to D/o C&PC to expedite the case.

o

SEIKHOM TANG
Dy. Direclor G
Directorale (
Ministry of
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iCase No.:2/48/87-ALC1/2013 Party Name: UNITEC FIBRES Meet No/Date: 19/87- Status:
PVT.LTD. ALC1/2015 ‘Deferred
07.12.2015
:HQ File :01/87/050/00451/AM 14/ RLA File :03/95/040/00143/AM12/ Lic.No/Date:0310770496
18.02.2014

Decision:  In response to D/L dated 28.01.2015 issued by D/o C&PC, the firm had submitted its
reply, a copy of which was forwarded to D/o C&PC on 18.05.2015. Comments awaited from
D/o C&PC. Reminder to be issued to D/o C&PC to send comments within 15 days.

iCase No.:3/1/87-ALC1/2014 Party Name:UNITEC FIBRES Meet No/Date:19/87- Status:
PVT.LTD. ALC1/2015 Deferred
07.12.2015
[HQ File :01/87/050/00522/AM 14/  RLA File :03/95/040/00130/AM 14/ Lic.No/Date:0310771913
25.02.2014

Decision:  In response to D/L dated 28.01.2015 issued by D/o C&PC, the firm had submitted its
reply, a copy of which was forwarded to D/o C&PC on 18.05.2015. Comments awaited from
‘D/o C&PC. Reminder to be issued to D/o C&PC to expedite the case.

iCase No.:54/7/87-ALC1/2014 Party Name:INTERNATIONAL Meet No/Date:19/87- Status:
CONVLEYORS LIMITED ALC1/2015 Deferred
07.12.2015
'HQ File :01/87/050/00073/AM15/  RLA Tile :03/94/040/00950/AM 14/ Lic.No/Date:0310772113
27.02.2014

Q

e
B

&~

g
D¢

\A D/L dated 31.08.2015 was issued by D/o C&PC to the firm, but the requisite information is still ' &

lawaited. Reminder to be issued to firm to send their comments within 15 days.

Case No.:55/7/87-ALC1/2014 Party Name:INTERNATIONAL Meet No/Date: 19/87- Status:
CONVEYORS LIMITED ALC1/2015 Deferred
07.12.2015
HQ File :01/87/050/00074/AM15/  RLA Tile :03/94/040/00951/AM 14/ Lic.No/Date:0310772114
27.02.2014

‘A D/L dated 31.08.2015 was issued by D/o C&PC to the firm, but the requisite information is still
:awaited. Reminder to be issued to firm to send comments within 15 days.

SEIKHOMANG KIPGEN
Dy Director General
Directorale General of Forelgn Trada
Ministry of Commerce & tnuustry
Government of India
Udycg Bhawan, Ncw Delhi-11
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‘Case No.:21/7/87-ALC1/2014 Party Namc¢: INTERNATIONAL Meet No/Date: 19/87- Status:
CONVEYORS LIMITED ALCI1/2015 Deferred
07.12.2015
tHQ File :01/87/050/00040/AM 15/ RI.A File :03/94/040/01004/AM 14/ Lic.No/Date:0310772649
03.03.2014

‘A D/L dated 31.08.2015 was issued by D/o C&PC to the firm, but the requisite information is still
iawaited. Reminder to be issued to firm to send comments within 15 days.

Case No.:22/7/87-ALC1/2014 Parly Name:INTERNATIONAL Mecet No/Date:19/87- Status:
CONVEYORS LIMITED ALC1/2015 Deferred
07.12.2015
{HQ File :01/87/050/00041/AM 15/ RLA File :03/94/040/01005/AM 14/ Lic.No/Date:0310772650
| 03.03.2014

A D/L dated 31.08.2015 was issued by D/o C&PC to the firm, but the requisite information is still
‘awaited. Reminder to be issued to firm to send comments within 15 days.

YT X¥eF

Case No.:9/7/87-ALC1/2014 Party Name:SHAKTI PLAS Meet No/Date: 19/87- Status:
INDUSTRY ALC!/2015 ‘Deferred ;
07.12.2015 . .
HQ File :01/87/050/00028/AM 15/ RI.A File :05/24/040/00492/AM 14/ l.ic.No/Date:0510382815
26.03.2014

Decision:  In response to D/L. dated 23.07.2014 issued by D/o C&PC, the firm had submitted its
reply, a copy of which was forwarded to D/o C&PC on 28.07.2015. Comments awaited from
D/o C&PC. Reminder to be issued to D/o C&PC to expedite the case.

?Case No.:1/14/87-ALC1/2014 Party Name:JINDAL POLY Meet No/Date: 19/87- Status:
} FILMS LTD. ALCI1/2015 Deferred
. 07.12.2015
iHQ File :01/87/050/00111/AM15/  RLA File :05/23/040/00461/AM 14/ Lic.No/Date:0510384222
16.04.2014

Decision:  In response to D/L dated 23.12.2014 issued by D/o C&PC, the firm had submitted its
reply, a copy of which has been forwarded to D/o C&PC on 23.02.2015. Comments still awaited.

:Reminder to be issued to D/o C&PC to expedite the case.

A i

Y

SEIKHOMANG KIPGEN

Dy. Director Gen
Directorate General of Forai ign Trads
Ministry of Com; merce & Indust o-m
Government of Inc

Udyog Bhawan, Nowy v Delhi-11
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Case No.:5/3/87-ALC1/2015 Parly Name: WACKER Meet No/Date:19/87- Status:
METROARK CHEMICALS PVT  ALCI1/2015 Deferred
LTD. 07.12.2015
HQ File :01/87/050/00495/AM15/  RLA Filc :02/24/040/00013/AM15/ Lic.No/Date:0210203243
16.05.2014

Decision: A D/L No.46011/71/2005-PC.II dated 09.09.2015 was issued by D/o C&PC to firm.
‘This was followed by Reminder from DGFT on 13.11.2015 giving 15 days time for submission of
.information. Reply awaited from the firm. I'inal reminder to be issued to the firm.

i‘Case No.:10/14/87-ALC1/2014 Party Namc:MRC ICLEAN Meet No/Date:19/87- ‘Status:
SYSTEMS PRIVATE LIMITED ALCI1/2015 Deferred
07.12.2015
HQ File :01/87/050/00120/AM 15/ RLA File :09/24/040/00068/AM 15/ Lic.No/Date:0910060 144
19.05.2014

FEOXw e

Decision:  In response to D/L dated 31.07.2014 issued by D/o C&PC, the firm had submitted its
reply, a copy of which has been forwarded to D/o C&PC on 26.11.2014. Comments still awaited.
‘Reminder to be issued to D/o C&PC to expedite the case.

P ¥

Case No.:9/21/87-ALC1/2014 Party Name:SANKHLA Meet No/Date: 19/87- Status:
INDUSTRIES, ALCI1/2015 Deferred
07.12.2015
HQ File :01/87/050/00162/AM15/ RLA File :07/24/040/00011/AM15/ Lic.No/Date:0710105260
20.06.2014

<

Decision:  In response to D/L. dated 29.09.2014 issued by D/o C&PC, the firm had submitted its
'reply, a copy of which has been torwarded to D/o C&PC on 25.11.2014. Comments still awaited.
‘Reminder to be issued to D/o C&PC 1o expedite the case.

iCase No.:1/18/87-ALC1/2014 Party Name:SPECIALITY Meet No/Date:19/87- Status:
POLYMERS PVT.LTD,NO.1,  ALC1/2015 Deferred
NAVARANG 07.12.2015
HQ File :01/87/050/00144/AM15/  RLA File :03/95/040/00156/AM 15/ Lic.No/Date:0310786846
15.07.2014

Decision: A copy of application has been forwarded to D/o C&PC on 23.09.2014. Comments still
awaited. Reminder to be issued to D/o C&PC to expedite the case.

TP ¥

SEIKHOMANG KIPGEN
5 Dy. Director General
Directorate General of Foreign Tradz
Minist mmerce & Ir:u:lus;!r'; -
Nernmeant of Incdiag .

¢ Dalhi-11




Case No.:1/32/87-ALC1/2014 Party Namc: INTERNATIONAL Meet No/Date: 19/87- Status:
CONVIEYORS LIMITED ALCI1/2015 Deferred CC\,\_“
07.12.2015
HQ File :01/87/050/00277/AM15/  RLA File :03/94/040/00320/AM 15/ Lic.No/Date:0310787375
28.07.2014 ; :
Decision:  In response to D/L. dated 11.11.2014 issued by D/o C&PC, the firm had submitted its

reply, a copy of which has been lorwarded to D/o C&PC on 11.03.2015. Comments still awaited. .é_é
Reminder to be issued to D/o C&PC 10 expedite the case. &

‘Case No.:6/32/87-ALC1/2014 Party Name: ANG PLASTICS PVT. Meet No/Date:19/87- Status:
LTD ALCI1/2015 Deferred

07.12.2015 &,'

‘HQ File :01/87/050/00282/AM 15/  RLA File :03/94/0410/00388/AM |5/ Lic.No/Date:0310787600
04.08.2014
Decision:  In response to D/L dated 02.12.2014 issued by D/o C&PC, the firm had submitted its |
ireply, a copy of which has been forwarded to D/o C&PC on 06.07.2015. Comments still awaited.
‘Reminder to be issued to D/o C&PC to expedite the case. /2—(

iCase No.:4/30/87-ALC1/2014 Party Name: WACKER Meet No/Date:19/87- Status:
METROARK CHEMICALS PVT  ALCI1/2015 Deferred
L1TD. 07.12.2015 Gb !
TIQ Tile :01/87/050/00226/AM15/  RILA Tile :02/24/040/00079/AM [ 5/ Lic.No/Date:0210204708
05.08.2014

‘Decision:  In response to D/L issued by D/o C&PC, the firm had submitted its reply, a copy of
‘which has been forwarded to D/o C&PC on 30.09.2015. Comments still awaited. Reminder to be

iissued to D/o C&PC to expedite the casc.

‘Case No.:6/30/87-ALC1/2014 Party Name: WACKER Meet No/Date: 19/87- Status:
METROARK CHEMICALS PVT  ALCI1/2015 Deferred
LTD. 07.12.2015 &L
HQ File :01/87/050/00228/AM 15/  RLA File :02/24/040/00093/AM 15/ Lic.No/Date:0210204763
12.08.2014

Decision: A D/L dated 09.09.2015 was issued by D/o C&PC to the firm. This was followed byI

‘Reminder from DGFT on 13.11.2015 giving 15 days time for submission of information. Reply still
iawaited from the firm. Final Reminder to be issued to the firm. D‘/

SEIKHOMANG KIPGEN
Dy. Director General
Directorate General of Foreign Tradz
Ministry of Commerce & Industry
Government of India
Udyog Bhawan, New Delhi-11
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* Case No.:26/30/87-ALC1/2014 Party Name: VIKAS GLOBALONE Meet No/Date:19/87- Status:

21

22

23

‘Case No.:1/35/87-ALC1/2014 Party Name:SHREE TIRUPATI Meet No/Date: 19/87- Status:
BALAJEE AGRO TRADING ALCI1/2015 Deferred
COPLTD, 07.12.2015
HQ File :01/87/050/00308/AM 15/ RLA File :56/24/040/00024/AM 5/ 1.ic.No/Date: 5610004374 %:\//
14.08.2014

Decision: In response to D/I. dated 19.01.2015 issued by D/o C&PC, the firm had submitted its

reply, a copy of which was forwarded to D/o C&PC on 28.04.2015. Comments still awaited.
Reminder to be issued to D/o C&PC to expedite the case.

LIMITED ALCI1/2015 Deferred
07.12.2015

{HQ File :01/87/050/00248/AM15/  RLA File :05/24/040/00222/AM15/ Lic.No/Date:0510390643
21.08.2014

Decision:  In response to D/L dated 17.02.2015, the firm had submitted its reply, a copy of which
was forwarded to D/o C&PC on 16.06.2015. Comments still awaited. Reminder to be issued to D/o

C&PC to expedite the case. (f%

G
@/,

Case No.:22/32/87-ALC1/2014 Party Name:PARADISE Meet No/Date:19/87- Status:
POLYMERS LTD., ALCI1/2015 Deferred '
07.12.2015 !
HQ File :01/87/050/00298/AM15/  RLA File :03/95/040/00487/AM 15/ Lic.No/Date:0310788816 %
05.09.2014

Decision:  In response to D/L dated 02.12.2014 issued by D/o C&PC, the firm had submitted its
reply, a copy of which was forwarded to D/o C&PC on 20.08.2015. Comments still awaited.g_b/-
Reminder to be issued to D/o C&PC to expedite the case. i

%Case No.:27/42/87-ALC1/2014 Party Name:INTERNATIONAL Meet No/Date:19/87- Status:
CONVEYORS LIMITED ALC1/2015 Deferred
07.12.2015
iHQ File :01/87/050/00368/AM 15/ RLA File :03/94/040/00558/AM15/ Lic.No/Date:0310789415
- 18.09.2014
Decision: A copy of application has been forwarded to D/o C&PC on 13.01.2015. Comments
still awaited. Reminder to be issued to D/o C&PC to expedite the case. Dj
| L

SEIKHOMANG KIPGEN
. Dy. Director General
ectorale G_f:r'.f;![e!] of Foreign Trada
istry of Co Tr-:_e & Industry
nent ol
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‘Case No.:23/36/87-ALC1/2014 Party Name:GRASIM Meet No/Date: 19/87- Status;
INDUSTRIES LTD., ALCI1/2015 Deferred
07.12.2015

‘HQ File :01/87/050/00332/AM 15/ RIL.A l'ile :34/24/040/00154/AM 15/ 1.ic.No/Date:341004057!
23.09.2014

‘Decision: A D/L No. 46011/80/2014-PC.II dated 26.11.2015 was issued by D/o C&PC to the f; )/

ifirm. Reminder to be issued to firm giving 15 days time for submission of information.

Case No.:13/42/87-ALC1/2014 Party Name:SERVEWELL Meet No/Date:19/87- Status:
HOUSEHOLD APPLIANCES ALCI1/2015 Deferred
07.12.2015

‘HQ File :01/87/050/00354/AM 15/  RLA Tile :24/24/040/00015/AM 14/ Lic.No/Date:2410041595
30.09.2014

‘Decision: A D/L was issued by D/o C&PC to firm. This was followed by Reminder from DGFT
ion 13.11.2015 giving 15 days time for submission of information. Reply awaited from the firm.
‘Reminder to be issued. '

{Case No.:32/42/87-ALC1/2014 Party Name:POLYGENTA Meet No/Date:19/87- Status:
TECHNOLOGIES LTD ALCI1/2015 Deferred
07.12.2015
‘HQ File :01/87/050/00373/AM15/ RLA File :03/95/040/00213/AM15/ Lic.No/Date:0310789866 |
30.09.2014 %)ﬂ
Decision: A D/L No. 46011/64/2015-PC.11 dated 17.07.2015 was issued by D/o C&, the firm had '

submitted its reply, a copy of the same was forwarded to D/o C&PC on 13.10.2015. Comments still
awaited. Reminder to be issued to D/o C&PC to expedite the case.

v

Case No.:24/36/87-ALC1/2014 Party Name:GRASIM Meet No/Date: 19/87- Status:
INDUSTRIES LTD., ALC1/2015 Deferred | :
07.12.2015 |
HQ File :01/87/050/00333/AM15/  RLA File :34/24/040/00176/AM15/ Lic.No/Date:3410040622 ]
17.10.2014

Decision: A D/L No. 46011/80/2014-PC.11 dated 26.11.2015 was issued by D/o C&PC to firm.
‘Reminder to be issued to firm giving 15 days time for submission of information. a )75

SE!;(IEJQMANG KIPGEN
i, =Y Director Genera
D:;ec_lfs._nm General of Forefqrjw Trads
inistry of Commerce & Indust Y
i f,: nment of India .
WEg Bhawan, New Delhl19
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Case No.:5/38/87-ALC1/2014 Party Name:SHAKUN Meet No/Date:19/87- Status: /? :

POILLYMERS LIMITED, ALC1/2015 ‘Deferred
07.12.2015
HQ File :01/87/050/00340/AM 15/  RIL.A Filc :34/24/040/00195/AM15/ Lic.No/Date:3410040654 I ]
28 05.11.2014

Decision: A copy of application has been forwarded to D/o C&PC on 29.06.2015. Comments -
still awaited. Reminder to be issucd to D/o C&PC to expedite the case. }/3(

Case No.:44/42/87-AL.C1/2014 Partv Name:NEXGEN Meet No/Date: 19/87- Status:
FLUOROPOLYMERS PVT. LTD ALC1/2015 Deferred (&"
07.12.2015
HQ File :01/87/050/00385/AM 15/ RLA File :05/24/040/00312/AMI15/ Lic.No/Date:0510391865
29 05.11.2014 %

‘Decision: A D/L No. 46011/9/2015-PC.11 dated 11.06.2015 was issued by D/o C&PC to firm.
‘This was followed by reminder from DGIT on 29.06.2015. Reply still awaited. Last & final 194

ireminder to be issued to firm to send comments within 15 days.

iCase No0.:24/42/87-ALC1/2014 Party Name: WACKER Meet No/Date: 19/87- Status:
METROARK CHEMICALS PVT  ALCI/2015 Deferred @7
LTD. 07.12.2015
{HQ File :01/87/050/00365/AM15/ RLA Vile :02/24/040/00157/AM15/ Lic.No/Date:0210205142
30 11.11.2014

Decision: A D/L dated 09.09.2015 was issucd by D/o C&PC to firm. This was followed by:
Reminder from DGFT on 13.11.2015 giving 15 days time for submission of information. Reply still Dy

awaited from the firm. Final reminder to be issued to the firm.

Case No.:16/9/87-ALC1/2015 Party Name: ESTEEM Meet No/Date:19/87- Status:
INDUSTRIES PVT. LTD, ALC1/2015 Approved |
. 07.12.2015 . @L
HQ File :01/87/050/00068/AM 16/ RLA Tile Lic.No/Date: 1710005970 .
:17/24/040/001 15/AM 15/ 12.11.2014 &)
Decision: As per the written comments furnished by the D/o C&PC vide their OM No.

1 46011/21/2014-PC-I1 dated 20.08.2015. the Committee approved following adhoc norms:

— — Dy

EXPORT ITEM | Q1Y " IMPORT ITEM QTY _
PV-14 (POLYETHYL ENE| | kg ETHYLENE OXIDE 0.9825 kg
GLYCOL) (Colourless Clear Liquid)
(Aspect: Solid/Flakes) ll __I_ 11|
RLA may take consequential action as per Policy / Procedures. '
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350
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Case No.:18/16/87-ALC1/2015  Party Name:ESTEEM Meet No/Date:19/87- Status: Cb—
INDUSTRIES PVT. LTD, ALC1/2015 Deferred
07.12.2015
MO File :01/87/050/00141/AM16/ [RLA File :17/24/040/00114/AM15/ Lic.No/Date: 1710005969 | %’
; 12.11.2014 | |
Decision: A copy of application has been forwarded to D/o C&PC on 24.11.2015. CommentsiD_[
|(/

awaited from D/o C&PC.

Case No.:17/45/87-ALC1/2014 Party Name:POLYFILL Meet No/Date:19/87- Status:
TECHNOLOGIES PVT LTD ALC1/2015 Deferred Cb"_
| 07.12.2015 '
HQ File :01/87/050/00417/AM15/ ’RLA File :34/24/040/00174/AM15/ Lic.No/Date:3410040678
13.11.2014

Decision: A copy of application was forwarded to D/o C&PC on 03.02.2015. Comments still
awaited. Reminder to be issued to D/o C&PC to expedite the case.

Y =

[Case No.:46/42/87-ALC1/2014 Party Name:VIKAS GLOBALONE Meet No/Date:19/87- [Status:

| LIMITED ALCI1/2015 Deferred s
07.12.2015

'HQ File :01/87/050/00387/AM15/ RLA File :05/24/040/00358/AM15/ Lic.No/Date:0510391992
14.11.2014

Decision:  In response to D/L dated 17.02.2015 issued by D/o C&PC, the firm had submitted its
reply, a copy of which was forwarded to D/o C&PC on 16.06.2015. Comments still awaited.
Reminder to be issued to D/o C&PC to expedite the case.

Case No.:9/42/87-ALC1/2014 {Party Name:MRC ICLEAN Meet No/Date: 19/87- Status:
ISYSTEMS PRIVATE LIMITED  ALCI/2015 Deferred
; 07.12.2015
HQ File :01/87/050/00350/AM15/ |[RLA File :09/24/040/00439/AM15/ |Lic.No/Date:0910061249 |
17.11.2014

Decision:  In response to D/L dated 13.02.2015 issued Ey D/o C&PC, the firm had submitted its
reply, a copy of which was forwarded to D/o C&PC on 15.05.2015. Comments still awaited.

Reminder to be issued to D/o C&PC to expedite the case.

1§ Y7
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| Case No.:7/42/87-ALC1/2014 Party Name:SHRINATH FLEXI iMeet No/Date: 19/87- Status:
| PACK PVT LLTD IALC1/2015 Deferred ®/\
| 107.12.2015 ;
| ‘HQ File :01/87/050/00348/AM 15/ RLA File :09/24/040/00084/AM 15/ Lic.No/Date:0910061282
36 20.11.2014 I ’

il)ccision: A D/L No.46011/84/2015-PC.11 dated 03.09.2015 was issued by D/o C&PC to firm.
This was followed by Last & Final Reminder from DGFT on 16.11.2015 giving 15 days time for /9_0-
'submission of information. Reply awaited from the firm. -

(Case No.:8/47/87-ALC1/2014 Party Name:VISEN INDUSTRIES Meet No/Date:19/87- 'Status:
[ LIMITED iALCl/ZO] 5 Deferred

| 107.12.2015

!37 'HQ File :01/87/05_0/_004_32//_\M]5/ RLA File :03/95/040/00388/AM15/ [Lic.No/Date:0310791349
' 24.11.2014

|' i.Decision: " In response to D/L issued by D/o C&PC, the firm had submitted its reply, a copy of
| |which has been forwarded to D/o C&PC on 30.11.2015. Comments awaited from D/o C&PC.

‘_ (Case No.:24/47/87-ALC1/2014  Party Name:PATTU INDUSTRIES [Meet No/Date: 19/87- Status: |
ALC1/2015 Deferred |
07.12.2015 - |

3 28.11.2014

Decision: A oopy of application was forwarded to D/o C&PC on 17.02.2015. Comments still
awaited. Reminder to be issued to D/o C&PC to expedite the case.

: 'HQ File :01/87/050/00448/AM15/ RLA File :25/24/040/00002/AM 15/ iLic.No/Date:2510004377 .
%

Case No.:3/38/87-ALC1/2014 Party Name:VISEN INDUSTRIES Meet No/Date:19/87- Status:
LIMITED ALC1/2015 Deferred '
07.12.2015 }
39 [HQ File :01/87/050/00338/AM15/ RLA File : 103/95/040/00621/AM15/ |Lic.No/Date:0310791640 T
, 03.12.2014 | |
= . "_‘*7“4' AL S
Decision:  In response to D/L issued by D/o C&PC the firm had submitted its reply, a copy of |
which has been forwarded to D/o C&PC on 30.11.2015. Comments awaited from D/o C&PC. ,(l
{Case No.:4/45/87-ALC1/2014 Party Name:VISEN INDUSTRIES  Meet No/Date: 19/87- Status:
‘LIMITED ALC1/2015 Deferred

} 07.12.2015 ;

40 |HQ File :01/87/050/00404/AM 15/ RLA File :03/95/040/00568/AM 15/ |Lic.No/Date:0310791638

103.12.2014 | g N
Decision: In response to D/L issued by D/o C&PC, the firm had submitted its reply, a copy of | /

'which has been forwarded to D/o C&PC on 30.11.2015. Comments awaited from D/o C&PC. ‘B

SEIKHOMANG KIPGEN
Dy. Director General
Directorate General of Foreign Trads
Mmustry of Com merce & Industry
Goversment of India
Udyag i Delhi-11
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|Case No.:10/47/87-ALC1/2014 Party Name:VISEN INDUSTRIES Meet No/Date:19/87- Status: Cg/
LIMITED ALCI1/2015 Deferred
07.12.2015
141 HQ File :01/87/050/00434/AM15/ RLA File :03/95/040/00624/AM15/ {Lic.No/Date:031079l64l |
03.12.2014
Decision: In response to D/L issued by D/o C&PC, the firm had submitted its reply, a copy of|
which has been forwarded to D/o C&PC on 30.11.2015. Comments awaited from D/o C&PC. |_,—-- o
\Case No.:5/45/87-ALC1/2014 Party Name:VISEN INDUSTRIES  Meet No/Date:19/87- Status: | @_/,_
LIMITED ALCI2015 Deferred |

I 07.12.2015

42 ‘HQ File :01/87/050/00405/AM15/ RLA File :03/95/040/00718/AM15/ Lic.No/Date:0310791698

i
104.12.2014 i
|

\Decision: In response to D/L issued by D/o C&PC, the firm had submitted its reply, a copy (;”: .
which has been forwarded to D/o C&PC on 30.11.2015. Comments awaited from D/o C&PC. | f}\/

* |Case No.:13/47/87-ALC1/2014  [Party Name:MULTIBASE INDIA  [Meet No/Date: 19/87- Status:
| LIMITED, IALC1/2015 Deferred -
| 07.12.2015
43 ‘HQ File :01/87/050/00437/AM15/  RLA File :03/95/040/00768/AM15/ Lic.No/Date:0310791993 | @w/
: 15.12.2014

[Decision: A copy of application was forwarded to D/o C&PC on 15.07.2015. Comments still|
awaited. Reminder to be issued to D/o C&PC to expedite the case. N

‘Case No.:5/46/87-ALC1/2014 Party Name:INDIAN OXIDES &  Meet No/Date:19/87- Status: ] G/,-—_
|CHEMICALS LIMITED ALCI1/2015 Deferred |
| | ‘ 07.12.2015 |
44 [HQ File :01/87/050/00424/AM15/ iRLA File :31/83/040/00207/AM15/ |Lic.No/Date:3110065149 \
18.12.2014
Decision: In response to D/L issued by D/o C&PC, the firm had submitted its reply, a copy of;>¥
' |which has been forwarded to D/o C&PC on 30.11.2015. Comments awaited from D/o C&PC.
| |Case No.:12/45/87-ALC1/2014  Party Name:IMAGE LABELS ~ [Meet No/Date:19/87- Status: |
| PVT.LTD., ALC1/2015 IDeferred P
\ 107.12.2015 |
HQ File :01/87/050/00412/AM15/ RLA File ILic.No/Date:O7lO]07263 ‘ ’
l4s :07/24/040/00339/AM 15/ i23.12.2014 |
Decision: A D/L No. 46011/43/2014-PC.I1 dated 01.07.2015 was issued by D/o C&PC to firm,
"This was followed by reminder from DGFT on 03.08.2015. Reply still awaited. Final reminder to be
lissued to the firm giving 15 days time for submission of information. )‘>,_/

SEIKHOMANG KIPGEN
Dy. Director General
Directorate General of Foreign Trade
Ministry of Commerce & Industry
Governme nt rJf India
Udya v Delhi-11
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\Case No.:10/45/87-ALC1/2014

HQ File :01/87/050/00410/AM 15/

Decision:

24

Party Name:VIKAS GLOBALONE |Meet No/Date: 19/87-
LIMITED

ALC1/2015
107.12.2015

RLA File :05/24/040/00449/AM15/ Lic.No/Date:0510392618

30.12.2014

information. Final reminder to be issued to the firm.

Case No.:10/48/87-ALC1/2014

Decision:

Export product-1

Party Name:DSM INDIA PVT.
LTD

HQ File :01/87/050/00459/AM15/ |RLA File
1:31/83/040/00208/AM 15/

Asrper the written comments furnished by the D/o C&PC vide their OM No.|

Meet No/Date:19/87-
ALCI1/2015
07.12.2015

Lic.No/Date:3110065161
31.12.2014

IrStatus:
Deferred
|

A D/L No.46011/43/2014-PC.11 dated 07.07.2015 was issued by D/o C&PC to firm.
This was followed by Reminder from DGFT on 16.11.2015 giving 15 days time for submission of

|Status:
/Approved

46011/22/2009-PC-11 dated 30.09.2015, the Committee approved following adhoc norms:

EXPORTITEM | QTY inkg IMPORT ITEM QTY |
ARNITE T06 202 PBT CHIPS /GRANULES 1.03 kg
UNFILLED | BASE POLYMERS
| |POLYBUTYLENE T o 0.003 kg
TEREPTHALATE (PBT) MOULD RELEASING AGENT
COMPOUND |
‘Export product-2 ) ~
EXPORT ITEM QT\_( in kg_ IMPORT ITEM _ QTY
AKULON K-225 KS One NYLON 6 CHIPS/GRANULES 0.6401 kg
UNFILLED FLAME RETARDANT BASE POLYMER " |
PA6 (NYLON 6) COMPOUND MELAMINE CYNURATE (MCA-01) | 0.3811 kg
FLAME RETARDANT
CALCIUM STERATES 0.0031 kg
MOULD RELEASE AGENT -
MASTER BATCH 0.0052 kg
I = | COLOURANT ) S
'| Export product-3 B - B
' L EXPORT ITEM QTY in kg_ - IM_POIEITEM B QTY B
‘ ARNITE TV6 261 SN One PBT CHIPS /GRANULES 0.5768 kg
‘ 30% GLASS FIBER REINFORCED BASE POLYMERS |
| |FLAME RETARDANT PBT GLASS FIBER CHOPPED STRANDS | 0.3090 kg
| |COMPOUND REINFORCING MATERIAL |
LOXIOL G-32 0.0026 kg

MOULD RELEASING AGENT

SEIKHOMANG KIPGEN
Dy. Director General

Directorale General of Foreign Trada

Ministry of Commerce & Industry
Government of India "
Udyag Bhawan, New Delhi-11

\
N
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of which was forwarded to D/o C&PC on 28.07.2015. Comments still awaited.

] | sAYTEX 0.0773 kg
BROMINATED FLAME
RETARDANT o
ANTIMONY TRIOXIDE 0.0669 kg
- - FLAME RETARDANT I
Export product-4 - e -
EXPORT ITEM QTY in kg &’[PORT ITEM QTY [ Cb/
ARNITE TO6 200 UNFILLED One PBT CHIPS /GRANULES 1.03 kg
POLYBUTYLENE BASE POLYMERS ),
TERAPHTHALATE (PBT) “LOXIOL G-32 0.003 kg -
| COMPOUND MOULD RELEASING AGENT
[
| Export product-5 - - _
| EXPORT ITEM QTY in kg IMPORT ITEM QTY
| | AKYLON K 224 — HGS BLACK One NYLON 6 CHIPS/GRANULES 0.725 kg
| |25% GLASS FIBER MINERAL BASE POLYMER B
| |FILLED FLAME RETARDANT GLASS FIBER CHOPPED STRANDS | 0.258 kg
| |PA6 (NYLON 6) COMPOUND REINFORCE AGENT
MASTER BATCH 0.0052 kg lD“/
| COLOURANT
| DSM PA HS FF FLAME 0.0045 kg
RETARDENT
_ N 100 PA6 POWDER 0.0035 kg
| FINA WAX - C 0.003 kg B
| = —
| | RLA may take consequential action as per Policy / Procedures. II
" [Case No.:13/51/87-ALC1/2014  Party Name:REX Meet No/Date: 19/87- [Status:
' POLYEXTRUSION LIMITED, ~ ALC1/2015 Deferred @./”
| 07.12.2015 |
HO File :01/87/050/00478/AM15/  RLA File :31/83/040/00206/AM15/ {Lic.No/Date:3110065166 -
48 | 31.12.2014 | \
Decision: A D/L No.46011/89/2015-PC.11 dated 07.09.2015 was issued by D/o C&PC to firm.
Reply still awaited. Reminder to be issued to D/o C&PC to expedite the case. /.
| | Pal
" (Case No.:21/47/87-ALC1/2014  |Party Name:MACRO POLYMERS Meet No/Date:19/87- Status: ;
| P.LTD. ALC1/2015 :Deferred ‘ j
‘ | 07.12.2015 | %
HQ File :01/87/050/00445/AM15/ |RLA File :08/24/040/00376/AM15/ Lic.No/Date:0810134245 | ..
‘49 ‘ _ 105.01.2015 %
iI.)e.t‘isi(m: In response to D/L dated 1 1.05.2015 issued by D/o C&PC, the firm had submitted its /

‘ il‘&pl)’. a copy
IReminder to be issued to D/o C&PC to expedite the case.

SEIKHOMANG KIPGEN
) Dy. Director General
Directorate General of Foreign Trads
Mims:rg of Commerce & Industry ;
sovernment of India
Udyog Bhawan, Now Delhi-11

By
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Case No.:22/47/87-ALC1/2014

HQ File :01/87/050/00446/AM 15/

Decision:

Case No.:6/45/87-ALC1/2014

IHQ File :01/87/050/00406/AM 1 5/

(Decision:

26

Party Name:PALMETTO
INDUSTRIES (INDIA) PVT.
[LIMITED,

RLA File :04/24/040/00245/AM 15/ iLic.No/Date:0410159985

Party Name:MACRO POLYMERS  Meet No/Date:19/87-

ALCI1/2015
07.12.2015

RLA File :08/24/040/00379/AM15/ |Lic.No/Date:0810134260

106.01.2015

‘Meet No/Date:19/87-
ALC1/2015
07.12.2015

07.01.2015

|Remmder to be issued to D/o C&PC to expedite the case.

Case No.:11/48/87-ALC1/2014

[HQ File :01/87/050/00460/AM 15/ [RLA File
:31/83/040/00222/AM 15/

As per the written comments furnished by the D/o C&PC vide thelr OM No.

Decision:

'Party Name: DSM INDIA PVT.
LTD

iMeet No/Date: 19/87-
{ALC1/2015
107.12.2015

iLic,.No/Date:3110065177
i07.01.2015

iStatus:
‘}Deferred

\

In response to D/L dated 11.05.2015 issued by D/o C&PC, the firm had submitted its
reply, a copy of which was forwarded to D/o C&PC on 28.07.2015. Comments still awaited.
Reminder to be issued to D/o C&PC to expedite the case.

Status:
Deferred

In response to D/L dated 17.07.2015 issued by D/o C&PC, the firm had submitted its |
reply, a copy of which was forwarded to D/o C&PC on 30.09.2015. Comments still awaited. |

Status:
|Approved

46011/22/2009-PC-I1 dated 30.09.2015, the Committee approved following adhoc norms:

Export product-1

EXPORT ITEM QTY in IMPORT ITEM QTY
kg
AKULON K — FKMVS/C/KN NYLON 6 CHIPS/GRANULES 0.640 kg
00.73/76510 BASE POLYMER
UNFILLED FLAME RETARDANT PA MELAMINE CYNURATE (MCA- | 03812 kg
6 (NYLON 6) COMPOUND 01) FLAME RETARDANT
CALCIUM STEARATES 0.0031 kg
MOULD RELEASE AGENT |
MASTER BATCH COLOURANT 0.0052 kg
Export product-2
EXPORT ITEM QTY in IMPORT ITEM QTY
kg
AKULON K-225 KS GREY One NYLON 6 CHIPS/GRANULES 0.6401 kg
UNFILLED FLAME RETARDANT BASE POLYMER |
PA6 (NYLON 6) COMPOUND MELAMINE CYNURATE (MCA- | 0.3811 kg

SEIKHOMANG KIPGEN
Dy. Director General
Directorate General of Foreign Trads
M:ms[g of Commerce & Industry
overnment of India
Udycg Bhawan, Ne.v Delhi-11

|
|
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Decision:

T
FLAME RETARDANT |
CALCIUM STEARATES 0.0031 kg
MOULD RELEASE AGENT o
MASTER BATCH 0.0052 kg
COLOURANT - o
_Export product-3 - - e
EXPORT ITEM QTY in IMPORT ITEM QTY
e ke |
| | ARNITE TV6 241 SN One PBT CHIPS /GRANULES 0.6458 kg
| |20% GLASS FIBER REINFORCED BASE POLYMERS
| |FLAME RETARDANT (NON- GLASS FIBER CHOPPED 0.2060 kg
BLOOMING PBT COMPOUND STRANDS
REINFORCING MATERIAL
MASTER BATCH RELEVANT 0.0103 kg
COLOURANT
LOXIOL G-32 0.0026 kg
MOULD RELEASING AGENT
SAYTEX 0.0886 kg
BROMINATED FLAME
RETARDANT
ANTIMONY TRIOXIDE 0.0664 kg
FLAME RETARDANT |
DYNEON MODIFIER 0.0103 kg
RLA may take consequential action as per Policy / Procedures.
Case No.:17/51/87-ALC1/2014  [Party Name: VISION PRODUCTS IMeet No/Date:19/87- [Status:
(P)LTD |ALC1/2015 \Approved
1 07.12.2015
HQ File :01/87/050/00482/AM15/ |RLA File Lic.No/Date:3410040874
:34/24/040/00261/AM15/ 116.01.2015

“As per the written comments furnished by the D/o C&PC vide their OM No.
46011/88/2008-PC-11(Pt.) dated 30.09.2015, the Committee approved following adhoc norms:

EXPORT ITEM | QTY IMPORT ITEM QTY

Polyurethane VLK - 5030 ~1 kg | Soya fatty acid/distilled fatty

(70% resin content) ‘ acid ITC HS Code 15220090/ | 0.2371 kg
Oleic Acid 38231200 — |
Pentaerythritol 0.2830 kg

_Phthalic anhydride 0.2849 kg

Mix — Xylene 0.3150 kg

RLA may take consequential action as per Policy / Procedures.

SEIKHOMANG KIPGEN
Dy. Director General
Directorate General of Foreign Tradz
Ministry of Commerce & Industry
Government of India
Udyog Bhawan, Now Delhi-11

O —

By
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[Case No.:1/49/87-ALC1/2014 Party Name: 11.PLASTALLOY [ Meet No/Date:19/87- Status: Cf}/r
! PVT.LTD., ALC1/2015 Deferred
| 07.12.2015
s4 HO File :01/87/050/00461/AM1S/  RLA File :15/24/040/00019/AM15/ ‘Lic.No/Date: 1510022040 Ciﬁ/
23.01.2015

| |Decision: A copy of application has been forwarded to D/o C&PC on 02.03.2015. Comments
still awaited. Reminder to be issued to D/o C&PC to expedite the case.

| |Case No.:18/51/87-ALC1/2014  Party Name: VISION PRODUCTS |Meet No/Date:19/87- ~ |Status: C/%
| I(P) LTD ALC1/2015 |Approved 4
! 107.12.2015

HQ File :01/87/050/00483/AM15/ RLA File N Lic.No/Date:3410040902

1:34/24/040/00265/AM 15/ 27.01.2015
' Decision: As per the written comments furnished by the D/o C&PC vide their OM No.
.' 146011/88/2008-PC-11(Pt.) dated 30.09.2015, the Committee approved following adhoc norms:
[ ]l _
I5 5 EXPORT ITEM QTY IMPORT ITEM QTY
Alkyd Resin VLK — 4132 —| | kg | Palm fatty/lauric acid (ITC HS o)

‘ | 70% Code No. 29159090)/DFA | 0.2050 kg @V/
|l | (ITC HS Code No. 15220090)
,. ' Pentaerythritol 0.2207kg |
| [ Phthalic anhydride 0.3238 kg {%
| B Mix — Xylene 0.3149 kg
I ‘| | RLA may take consequential actiqn as per Policy / Procedures. ‘

Case No.:14/51/87-ALC1/2014 Party Name:BALAJI AMINES Meel No/Date:19/87- Status:
LIMITED ALCIH/2015 Deferred |
107.12.2015 '
IHQ File :01/87/050/00479/AM15/ | RLA File :31/83/040/00231/AM15/ iLic.No/Date:3110065234 |

56 | 128.01.2015 %&/
' |Decision: A D/L No. 46011/44/2010-PC.I1 dated 14.08.2015 was issued by D/o C&PC to firm.

| "This was followed by reminder from DGFT on 13.10.2015. Reply still awaited. Final reminder to be|
‘issued to the firm. - m =

|Case No.:1/46/87-ALC1/2014 Party Name:R. K. RECLAIM AND ‘Meet No/Date:19/87- IStatus: [ Cﬁ/\
. RUBBER PRODUCTS PVT LTD ALCI1/2015 Deferred =
57 07.12.2015 \

IHQ File :01/87/050/00420/AM15/  RLA File :34/24/040/00284/AM15/ iLic.No/Date:3410040914 |

SEIKHOMANG KIPGEN
, Dy. Director General
Diredorate General of Foreign Trads
Ministry of Commerce & Industry
Government of India
Udyog Bhawan, New Delhi-11
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29.01.2015

Decision:  RLA, Vadodara and firm were requested vide letter dated 27.02.2015 and 17.06.2015
to furnish application under para 4.7 of HBP(Vol.l) expeditiously. The firm vide e-mail dated
22.06.2015 has stated that the Advance Authorization was issued to them on repeat basis, hence C[y -
there is no need to fix norms for this Advance Authorization.

‘ The Committee considered the request of the firm and it was observed that the impor‘[I "
litem “Used Rubber Tubes Cut into two pieces without valves standard (Scrap Butyl Tube)” comes
under Restricted category, hence every time the firm applied for import items, concerned RLA will|
not issue the subject Advance Authorization on repeat basis and they have to forward a copy of
‘Iapplication to DGFT(Hgrs.) for fixation of adhoc norms.

‘ In view of above, the Committee decided to again call for application under para 4.7 of O/
HBP (Vol.I) from RLA, Vadodara and Firm. Hence, RLA and firm were again requested for ?

submission of information vide letter dated 10.09.2015. Reply still awaited. Thus, the Committee
decided to issue last & final reminder to the firm giving 15 days time for submission of the

| [requisite information.

‘ ‘Case No.:32/4/87-ALC1/2015 Party Name:VISEN INDUSTRIES  [Meet No/Date:19/87- Status:
LIMITED ALCI1/2015 Deferred
07.12.2015

‘58 ‘HQ File :01/87/050/00036/AM16/ RLA File :03/95/040/00861/AM15/ |Lic.No/Date:0310793489 i

02.02.2015

.' ‘Decision: In response to D/L issued by D/o C&PC, the firm had submitted its reply, a copy of
| !which has been forwarded to D/o C&PC on 30.11.2015. Comments awaited from D/o C&PC.

0—
P
e
s
o

(Case No.:1/51/87-ALC1/2014 'Party Name: WACKER iMeet No/Date:19/87- Status:
METROARK CHEMICALS PVT  ALCI/2015 I)cfcl red
i {LTD. 07.12.2015 ‘
i IHQ File :01/87/050/00466/AM15/  RLA File :02/24/040/00212/AM15/ Lic.No/Date:0210205507 |
> | 03.02.2015 |
Decision: A D/L No.46011/71/2005-PC.11 dated 09.09.2015 was issued by D/o C&PC to firm. ;
This was followed by Last & Final Reminder from DGFT on 13.11.2015 giving 15 days time for| /‘;/

submission of information. Reply awaited from the firm. .

i EEEEE |Case No.. 7/2/87 ALC1/2015 Party Name:DSM INDIA PVT. ‘Meet No/Date:19/87- Status:

. LTD IALCL/2015 Approved Cl/\/

{ 07.12.2015 ' ‘

60 [HQ File :01/87/050/00492/AM 15/ |RLA File LLic.No/Date:3 110065256

! :31/83/040/00237/AM 15/ 105.02.2015 ' |

| [ - . . . . !

| |Decision: As per the written comments furnished by the D/o C&PC vide their OM No. |
46011/22/2009-PC-II dated 01.10.2015, the Committee approved following adhoc norms: | g#

SEIKHOMANG KIPGEN
_ Dy. Director General
Directorate General of Foreign Trade
Ministry of Commerce & Induslry
Government of India
Udycg Bhawan, Ncw Delhi-11



Export product-1

30

|
| R —
| EXPORTITEM | QTYinkg |  IMPORTITEM | QTY
| |ARNITE TV4 240 S 20% One PBT CHIPS /GRANULES 0.6590 kg
| |GLASS FIBER BASEPOLYMERS | |
' |REINFORCED FLAME GLASS FIBER CHOPPED STRANDS | 0.206 kg
RETARDANT PBT REINFORCING MATERIAL o
COMPOUND CALCIUM STEARATE 0.00258 kg
MOULD RELEASE AGENT T
LOXIOL MOULD RELEASE AGENT | 0.00258 kg
SLFR FLAME RETARDANT 0.0721 kg
ANTIMONY FLAME RETARDANT 0.0721 kg
' DYNEON FLOW MODIFIER 0.00206 kg
' SACTOLITH HDS PIGMENTS 0.01133 kg
SAVNOL - 0.001030 kg
TALC 0.00206 kg
Export product-2 - -
EXPORT ITEM QTY in kg - _IMPORT ITEM QTY
| |AKULON K-225 KS One NYLON 6 CHIPS/GRANULES 0.6401 kg
|| UNFILLED FLAME BASE POLYMER
. |RETARDANT PA6 (NYLON 6) MELAMINE CYNURATE (MCA-01) | 0.3811 kg
il ]COMPOUND FLAME RETARDANT
CALCIUM STEARATES 0.00310 kg
MOULD RELEASE AGENT "
| MASTER BATCH COLOURANT 0.00520 kg
. Export product-3 _ - B
EXPORT ITEM QTY in kg IMPORT ITEM QTY
AKULON K — FKMV One NYLON 6 CHIPS/GRANULES 0.640 kg
5/C/BK28020 ' BASE POLYMER
UNFILLED FLAME MELAMINE CYNURATE (MCA-01) | 0.3811 kg
RETARDANT PA6 (NYLON 6) FLAME RETARDANT
COMPOUND -
: CALCIUM STEARATES 0.0031 kg
| | MOULD RELEASE AGENT = |
| MASTER BATCH 0.0052 kg
COLOURANT -
Export product-4
| EXPORT ITEM QTYinkg |  IMPORTITEM | QTY
AKYLON K 224 - HG4 BLACK One NYLON 6 CHIPS/GRANULES 0.73 kg
25% GLASS FIBER MINERAL BASE POLYMER
‘ FILLED FLAME RETARDANT | GLASS FIBER CHOPPED STRANDS | 0.2575 kg

SEIKHOMANG KIPGEN
Dy. Director General

Directorate General of Foreign Tradzs
Ministry of Commerce & Industry

Government of India
Udycg Bhawan, Naw Dethi-11
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PA6 (NYLON 6) COMPOUND REINFORCE AGENT B _
MASTER BATCH 0.0056 kg
COLOURANT I
DSM PA HS FF FLAME RETARDENT | 0.0035 kg
N 100 PA6 POWDER 0.026 kg
| | FINA WAX - C 0.0070 kg
RLA may take consequential action as per Policy / Procedures. B |
Case No.:31/4/87-ALC1/2015  |Party Name:LLOYD ‘Meet No/Date:19/87- Status: |
INSULATIONS (INDIA) ALCI/2015 Deferred
LIMITED 07.12.2015
1O File :01/87/050/00035/AM16/ |RLA File :03/95/040/00713/AM1S/ Lic.No/Date:0310793752
10.02.2015

iDecision: A copy of application has been forwarded to D/o C&PC on 06.05.2015. Commentsi
'still awaited. Reminder to be issued to D/o C&PC to expedite the case.

Case No.:4/51/87-ALC1/2014  |Party Name:ALOK (NDUSTRIES [Meet No/Date: 19/87- Status:
| |ALC1/2015 Deferred
| | 07.12.2015 |
IHQ File :01/87/050/00469/AM15/ {RLA File ILic.No/Date:0510393161
' :05/23/040/00493/AM15/ 11.022015 I

Decision: A D/L dated 09.09.2015 was issued by D/o C&PC to the firm. This was followed by
reminder from DGFT on 13.11.2015. Another reminder was issued to the firm by D/o C&PC on]
04.12.2015. Reply still awaited. If the firm fails to furnish the requisite information within 15 days,
the Committee would be constrained to reject the case.

Case No.:24/4/87-ALC1/2015 Party Name:INTERNATIONAL  {Meet No/Date:19/87- Status:

| 'CONVEYORS LIMITED /ALC1/2015 Deferred
07.12.2015

HQ File :01/87/050/00028/AM16/ [RLA File :03/94/040/00774/AM15/  Lic.No/Date:0310793872 N
13.02.2015

Decision: A D/L dated 01.09.2015 was issued by D/o C&PC to firm. This was followed by Last
& Final Reminder from DGFT on 13.11.2015 giving 15 days time for submission of information.
Reply awaited from the firm. The Committee decided to issue another reminder giving 15 days time
for submission of the information. If the firm fails to furnish the requisite information within the
stipulated period, the Committee would be constrained to reject the case.

SEIKHOMANG KIPGEN
Dy. Director General ,
Directorate General of Foreign Trade
Ministry of Commerce & Indusiry
Government of India
Udyag Bhawan, N Delhi-11
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!(_‘:isc No.:5/18/87-ALC1/2015 }Party Name:BLS POLYMERS II\-Icei No/Date: 19/87- [Status:
iLTD. ALCI/2015 Deferred
‘ | 07.12.2015

13.02.2015

‘HQ File :01/87/050/00175/AM16/ iRLA File :05/23/040/00508/AM15/ Lic.No/Date:0510393186
|

Decision:

the application within 3 working days.

[l)ccisio_n:

Export product-1

The Committee noted that copy of application placed under para 4.7 of HBP is still
awaited from RLA. Hence, the Committee decided to issue a reminder to RLA and firm to furnish

Case No.:8/2/87-ALC1/2015 Party Name:DSM INDIA PVT. | Meet No/Date: 19/87- Status:
LTD |ALC1/2015 Approved

| 07.12.2015 r

IHQ File :01/87/050/00493/AM15/ [RLA File Lic.No/Date:3 110065285 —
:31/83/040/00240/AM15/ 16.02.2015

As per the written comments furnished By the D/o C&PC vide their OM No.
46011/22/2009-PC-II dated 01.10.2015, the Committee approved following adhoc norms:

L EXPORT ITEM QTY in kg IMPORT ITEM QTY
ARNITE T06 200 NATURAL One PBT CHIPS /GRANULES 1.00 kg
UNFILLED POLYBUTYLENE SIS OIS
TEREPTHALATE (PBT) LOXIOL G-32 0.003 kg
COMPOUND MOULD RELEASING AGENT
Export product-2 B
B EXPORT ITEM - QTY in kg IMPORT ITEM QTY
AKULON K 225 KS One NYLON 6 CHIPS/ 0.6401 kg
UNFILLED FLAME RETARDANT PA6 GRANULES BASE
(NYLON 6) COMPOUND POLYMER
MELAMINE CYNURATE | 0.3811 kg
(MCA-01)
| FLAME RETARDANT
CALCIUM STEARATES 0.0031 kg
MOULD RELEASE AGENT
MASTER BATCH 0.0052 kg |
COLOURANT
Export product-3 B
EXPORT ITEM_ QTY in kg | IMPORT ITEM QTY
ARNITE TV4 261 SN NATURAL One PBT CHIPS /GRANULES 0.5741 kg
30% GLASS FIBER REINFORCED BASE POLYMERS
FLAME RETARDANT PBT COMPOUND GLASS FIBER CHOPPED 0.3090 kg
STRANDS '
REINFORCING MATERIAL
LOXIOL G-32 0.0026 kg
| MOULD RELEASING AGENT

SEIKHOMANG KIPGEN
Dy. Director General

Directorate General of Foreign Tradic
Ministry of Commerce & Industry
Government of India
Udyog Bhawan, Now Delhi-11
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SAYTEX BROMINATED 10.0773 ke
FLAME RETARDANT

ANTIMONY TRIOXIDE 0.0670 kg
FLAME RETARDANT

RLA may take consequenti_al_a_ctio_n as per Policy / Procedures.

Case No.:25/4/87-ALC1/2015 Party Name: INTERNATIONAL  !Meet No/Date:19/87- Status:
[CONVEYORS LIMITED {ALCI1/2015 Deferred
, 07.12.2015
HQ File :01/87/050/00029/AM16/ 'RLA File :03/94/040/00775/AM 15/ iLic.No/Date:0310793948
i18.02.2015 |
Decision: A D/L dated 01.09.2015 was issued by D/o C&PC to firm. This was followed by Last(
& Final Reminder from DGFT on 13.11.2015 giving 15 days time for submission of information.

|Reply awaited from the firm.

the Committee would be constrained to reject the case.

Case N0.:22/4/87-ALC1/2015  Party Name:JJ.PLASTALLOY  |Meet No/Date: 19/87- ‘Status:
IPVT. LTD., IALC1/2015 Approved
; 07.12.2015
HQ File :01/87/050/00026/AM 16/ [RLA File ILic.No/Date: 1510022045 | o CO/‘/
[:15/24/040/00021/AM 15/ 24.02.2015 ‘
Decision: As per the written comments furnished by the D/o C&PC vide their OM No.
46011/12/2013-PC-II dated 30.09.2015, the Committee approved following adhoc norms: '
EXPORT ITEM QTY IMPORT ITEM | oty B‘{ |
Filler Master Batch| kg | Linear Low Density Polyethylene) 0.1648 kg
(PE Based) ADPLEX Z101H 0.1648 kg

RLA may take consequential action as per Policy / Procedures. |

Director General

-
iz
B/

Case No.:1/5/87-ALC1/2015 | Party Name:ALOK INDUSTRIES iMeel No/Date:19/87- Status:

. [ALC1/2015 [Deferred
| 07.12.2015 '
"HQ File :01/87/050/00042/AM 16/ RLA File :05/23/040/00503/AM15/ {Lic.No/Date:0510393338

. 123.02.2015 .
Decision: A D/L dated 09.09.2015) was issued by D/o C&PC to firm. This was followed by
reminder from DGFT on 13.11.2015. Another reminder dated 04.12.2015 was issued by the D/o
C&PC. Reply still awaited. If the firm fails to furnish the requisite information within the 15 days, |,

16
¥
D

Nl
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| |Case No.:3/4/87-ALC1/2015 Party Name:NEXGEN Meet No/Date: 19/87- Status:
‘FLUOROPOLYMERS PVT. LTD |ALC1/2015 Approved
| 07.12.2015
HQ File :01/87/050/00007/AM16/ |RLA File 7 Lic.No/Date:0510393362 | h
1:05/24/040/00566/AM 15/ [25.02.2015
Decision: As per the written comments furnished by the D/o C&PC vide their OM No.
69 [46011/9/2015-PC-II dated 28.08.2015, the Committee approved following adhoc norms:
|
? EXPORT ITEM QTY | IMPORT ITEM ) QTY !
Poly Tetra Fluoro Ethylene| 1kg | Poly Tetra Fluoro Ethylene (PTFE) 1.33 kg |
(PTFE) Powder/Fluoroplast-4 Grade PN
RLA may take consequential action as per Policy / Procedures.

iCase No.:16/51/87-ALC1/2014  [Party Name:V.K.A. POLYMERS  Meet No/Date:19/87- Status:
IPRIVATE LIMITED ALC1/2015 Deferred |
| | 07.12.2015
70 |.|HQ File :01/87/050/00481/AM15/ [RLA File :32/24/040/00025/AM15/ |Lic.No/Date:3210077449 -
27.02.2015

‘Decision: A copy of application was forwarded to D/o C&PC on 13.03.2015. Comments still
| |Jawaited. Reminder to be issued to D/o C&PC to expedite the case.

~ |Case No.:14/13/87-ALC1/2015  |Party Name: WINDSON Meet No/Date:19/87- Status:
'CHEMICAL PVT.LTD. ALC1/2015 Deferred |
107.12.2015 ,_
L, HQ File :01/87/050/00120/AM 16/ |RLA File :52/24/040/00034/AM15/ |Lic.No/Date:5210041453
02.03.2015

Decision:  In response to D/L issued by D/o C&PC, the firm had submitted its reply, a copy of
which was forwarded to D/o C&PC on 30.09.2015. Comments still awaited. Reminder to be issued

to D/o C&PC to expedite the case.

SEIKHOMANG KIPGEN
Dy. Director General
Directorate General of Foreign Trade
Ministry of Commerce & Industry
Government of India
Udycs Enawan, Mo Delhi-11
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Case No.:23/9/87-ALC1/2015 Party Name:IMPERIAL WATER  Meet No/Date: 19/87- ‘Si:ltus:
PPROOFING INDUSTRIES ALC1/2015 Approved
PVT.LTD. 07.12.2015

|HQ File :01/87/050/00075/AM 1 6/ ‘RLA File [Lic.No/Date:0310794359
[:03/94/040/00956/AM 1 5/ 104.03.2015 ‘

Decision:  As per the written comments furnished by the DIPP vide their OM No. 7/337/2015-
TSW dated 20.11.2015, the Committee approved following adhoc norms:

|72 EXPORT ITEM QTY IMPORT ITEM QTY

Synthetic Rubber| 500 tons | Acrylo Nitrile Butadiene 0.606 tons/ton of export
Nitrile Rubber (NBR) Rubber (NBR) product

& PVC Based Rubber Di-Octyl  Phalate/Di-Iso | 0.1275 tons/ton of export
| [compounded  sheets Nonyl Pthlate (DINP) product

0 0 - R
(NBR Min.60%) PVC Resin 0.250 tons/ton of export
product

RLA may take consequential action as per Policy / Procedures.

| |Case No.:6/4/87-ALC1/2015 Party Name:MARUTI TECHNO  |Meet No/Date: 19/87- Status:

[ (RUBBER PVT.LTD. ALCI1/2015 Deferred

|| 07.12.2015

‘73 "Ho File :01/87/050/00010/AM16/ | RLA File :05/24/040/00582/AM15/ |Lic.No/Date:0510393483 |
05.03.2015 i

r [Decision: A coby E)f_application was forwarded to D/o C&PC on 06.05.2015. Comments still

&€

’awaited. Reminder to be issued to D/o C&PC to expedite the case.

‘( ‘ase No.:29/9/87-ALC1/2015  Party Name:INTERNATIONAL  |Meet No/Date:19/87- Status:
'CONVEYORS LIMITED ALC1/2015 Deferred
07.12.2015 ,
Jno File :01/87/050/0008 /AMI6/ |[RLA File :03/94/040/01 12 1/AM 15/ Lic.No/Date:0310794419 |
[ 09.03.2015 |

Decision: A D/L dated 01.09.2015 was issued by D/o C&PC to firm. "This was followed b_y Last
(& Final Reminder from DGFT on 13.11.2015 giving 15 days time for submission of information,

Reply awaited from the firm. If the firm fails to furnish the requisite information within the|

| stipulated time, the Committee would be constrained to reject the case.

SEIKHOMANG KIPGEN
Dy. Director General
Directorate General of Foreign Trade
Ministry of Commerce & Industry
Government of India
Udyceg Bhawan, Now Delhi-11

r'

&"’
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J[Case No.:30/9/87-ALC1/2015 iParty Name:INTERNATIONAL  [Meet No/Date:19/87- Status: ' (_l‘y-
i |CONVEYORS LIMITED IALCL/2015 Deferred
‘ 107.12.2015
[HQ File :01/87/050/00082/AM 16/ |RLA File :03/94/040/01122/AM15/ [Lic.No/Date:0310794429
109.03.2015 !

75 ‘ |
Decision: A D/L dated 01.09.2015 was issued by D/o C&PC to firm. This was followed by Last

& Final Reminder from DGFT on 13.11.2015 giving 15 days time for submission of information. ’j}
Reply awaited from the firm. If the tfirm fails to furnish the requisite information within the| ’
|stipulated time, the Committee would be constrained to reject the case. |

Status:
Deferred

Case No.:31/9/87-ALC1/2015 [Party Name:INTERNATIONAL [Mest No/Date:19/87-
\CONVEYORS LIMITED IALC1/2015
07.12.2015 | J
|
|

[HQ File :01/87/050/00083/AM 16/ [RLA File :03/94/040/01123/AM15/ [Lic.No/Date:0310794430
76 | | 09.03.2015

Decision: A D/L dated 01.09.2015 was issued by D/o C&PC to firm. This was followed by Last %‘/
& Final Reminder from DGFT on 13.11.2015 giving 15 days time for submission of information. LBZ/

[Reply awaited from the firm. If the firm fails to furnish the requisite information within the
stipulated time, the Committee would be constrained to reject the case.

Case No.:5/4/87-ALC1/2015 Party Name:PIONEER Meet No/Date:19/87- Status:
; IPOLYLEATHERS PVT LTD /ALC1/2015 Deferred
‘ | 07.12.2015 :
77 ‘HQ File :01/87/050/00009/AM16/ |RI.A File :05/24/040/00571/AM15/ |Lic.No/Date:0510393570
13.03.2015 |

‘ Decision: In response to D/L issued by D/o C&PC, the firm vide its letter dated 17.11.2015
furnished the information, which has been forwarded to the D/o C&PC for their comments. b—(

| |Case No.:2/4/87-ALC1/2015 PParty Name: ALOK 'Meet No/Date:19/87- Status:
y
| MASTERBATCHES PRIVATE  |ALC1/2015 Deferred
__ LIMITED 107.12.2015 '
28 [HQ File :01/87/050/00006/AM16/ |RLA File :05/23/040/00548/AM15/ |Lic.No/Date:0510393591 =
| 117.03.2015

Decision: A copy of application was forwarded to D/o C&PC on 06.05.2015. Comments still L
awaited. Reminder to be issued to D/o C&PC to expedite the case.

| Case No.:11/4/87-ALC1/2015 Party Name:ARMOR PLAST Meet No/Date:19/87- i.‘\‘la!ns:

| |LTD., fALC 172015 Deferred

79 107.12.2015 | !

| 'HQ File :01/87/050/00015/AM16/ |RL.A File :07/24/040/00460/AM15/ |Lic.No/Date:0710107856 | !_ 7
17.03.2015 }5\/

SEIKHOMANG KIPGEN
Dy. Director General
Directorate General of Foreign Trade
Ministry of C erce & Industry
Gavernment of India
Udycg Bhawan, N.w Delhi-11
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[Decision: »7A7cﬂopy’éf’apiplication was forwarded to D/o C&PC on 06.05.2015. Comments still |
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lawaited. Reminder to be issued to D/o C&PC to expedite the case.

Case No.:7/5/87-ALC1/2015
ILTD

Decision:

Export product-1

HQ File :01/87/050/00048/AM16/ |RLA File
1:31/83/040/00264/AM 15/

As per the written comments furnished by the D/o C&PC vide their OM No.
46011/22/2009-PC-I11 dated 30.09.2015, the Committee approved following adhoc norms:

Party Name:DSM INDIA PVT.,

|Meet No/Date:19/87-
J/ALC1/2015
107.12.2015

Lic.No/Date:3110065356
[27.03.2015

Case No.:19/16/87-ALC1/2015 EParty Name:KALPENA :!\-'Icel No/Date:19/87- |Status:
INDUSTRIES LIMITED, ALC1/2015 |Deferred
| | 07.12.2015 |
HQ File :01/87/050/00142/AM 16/ iRLA File :03/94/040/01190/AM15/ |Lic.No/Date:0310794838 ‘
; 24.03.2015 .
Decision:  The Committee noted that the copy of application placed under para 4.7 of HBP is stillI
awaited from RLA. The Committee decided to issue a letter to RLA and firm requesting them to|
submit the application within 3 working days.

Status:

[Approved

SEIKHOMANG KIPGEN
.. Dy. Director General
Directorate General of Foreign Trade
Mrmstg of Commerce & Industry
sovernment of India
Udyag Bhawan, N:w Delhi-11

| EXPORT ITEM QTY in kg IMPORT ITEM dTY
AKULON K-225 KS One kg NYLON 6 CHIPS/GRANULES 0.6401 kg
UNFILLED FLAME RETARDANT BASE POLYMER ) o
PA6 (NYLON 6) COMPOUND MELAMINE CYNURATE 0.3811 kg
(MCA001)
FLAME RETARDANT
CALCIUM STEARATES 0.0031 kg
MOULD RELEASE AGENT
MASTER BATCH 0.0052 kg
COLOURANT
Export product-2
EXPORT ITEM QTY in kg IMPORT ITEM QTY
AKULON K 224 — One NYLON 6 CHIPS/GRANULES 0.725 kg
HGS/T3.03.06/76510 BASE POLYMER
GLASS FIBER CHOPPED 0.258 kg
STRANDS REINFORCE AGENT
MASTER BATCH COLOURANT | 0.0052 kg
DSM PA HS FF FLAME 0.0045 kg
RETARDENT (0.0044)
N 100 PA 6 POWDER 0.035 kg
FINA WAX -C 0.0030 kg
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Export product-3
EXPORT ITEM QTY in kg | IMPORT ITEM QTY
AKULON K — FKMVS/C/KN One kg | NYLON 6 CHIPS/GRANULES 0.064 kg
00.73/76510 BASE POLYMER @/
MELAMINE CYNURATE (MCA- | 0.3811 kg
01)
FLAME RETARDANT
CALCIUM STEARATES 0.0032 kg '
MOULD RELEASE AGENT
MASTER BATCH 0.0052 kg
| COLOURANT i
Export product-4 ’Dﬂ’
EXPORT ITEM QTY IMPORT ITEM QTY Vi
ARNITE TV6 241 SN 1 kg PBT CHIPS /GRANULES 0.6458 kg
20% GLASS FIBER BASE POLYMERS
REINFORCED FLAME GLASS FIBER CHOPPED STRANDS | 0.2060 kg
) MASTER BATCH RELEVANT 0.0103 kg
COLOURANT (0.01)
LOXIOL G-32 MOULD RELEASING | 0.0026 kg
AGENT (0.0025)
SAYTEX BROMINATED FLAME 0.0886 kg
RETARDANT (0.086) _ |
ANTIMONY TRIOXIDE FLAME 0.0664 kg | |
RETARDANT (0.0645) B |
DYNEON MODIFIER (0. 01) 0.0103 kg
RLA may take consequential action as per Policy / Procedures.

Case No.:40/9/87-ALC1/2015  |Party Name:RISHI TECHTEX ~ |Meet No/Date: [9/87- Sl.ltu:.

iLTD ALC1/2015 Dtﬁ.‘l red
} I{J'? 12.2015

HQ File :01/87/050/00092/AM 16/ ’RLA File :03/95/040/01044/AM15/ L|c No/Date:0310794937
i27.03.2015

Decision: A D/L dated 11.08.2015 was issued by D/o C&PC to firm. This was followed by
reminder from DGFT on 13.10.2015. Reply still awaited. Thus, the Committee decided to issue last

& final reminder to the firm giving 15 days time for submission of the requisite information.

SEIKHOMANG KIPGEN
Dy. Director General
Directorate General of Foreign Trade
Ministry of Commerce & Industry
Government of India
Udycg Ehawan, Now Delhi-11
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\Case No.:43/9/87-ALC1/2015 Party Name:MACCAFERRI [Meel No/Date:19/87-

| IENVIRONMENTAL ALCI1/2015

| 'SOLUTIONS PVT LTD 07.12.2015

|[HQ File :01/87/050/00095/AM 16/ RLA Tile :03/95/040/01073/AM15/ Lic.No/Date:031079495 |

| 27.03.2015

Decision: A D/L dated 14.08.2015 was issued by D/o C&PC to firm. This was followed by

reminder from DGFT on 13.10.2015. Reply still awaited. Thus, the Committee decided to issue last

39

[Status:
Deferred

& final reminder to the firm giving 15 days time for submission of the requisite information.

Case No.:5/5/87-ALC1/2015
LTD

HQ File :01/87/050/00046/AM 16/ {RLA File

|:31/83/040/00252/AM 15/ .
As per the written comments furnished by the D/o C&PC vide their OM No.

Decision:

Party Name:DSM INDIA PVT.

Meet No/Date:19/87-
ALCI1/2015
07.12.2015

|Lic.No/Date:3110065372
31.03.2015

[Status:
|Approved

46011/22/2009-PC-11 dated 01.10.2015, the Committee approved following adhoc norms:

Export product-1

R

EXPORT ITEM | QTY IMPORT ITEM QTYy
ARNITE TO6 200 NATURAL | kg PBT CHIPS /GRANULES 1.00 kg
UNFILLED POLYBUTYLENE BASE POLYMERS
TERAPHTHALATE (PBT) _LOXIOL G-32 0.003 kg
PORROTIND MOULD RELEASING AGENT
Export product-2

EXPORT ITEM QTY IMPORT ITEM QTY
AKULON K-225 KS I kg NYLON 6 CHIPS/GRANULES 0.6401 kg
UNFILLED FLAME RETARDANT BASE POLYMER
PA6 (NYLON 6) COMPOUND MELAMINE CYNURATE (MCA - 01) | 0.3811 kg

FLAME RETARDANT
CALCIUM STEARATES 0.0031 kg
 MOULD RELEASE AGENT
MASTER BATCH 0.0052 kg
| COLOURANT
Export product-4
~ EXPORT ITEM QTY IMPORT ITEM QTY
ARNITE TV4 261 SNNATURAL | | kg | PBT CHIPS /GRANULES BASE POLYMERS | 0.5741 kg
30% GLASS FIBER
GLASS FIBER CHOPPED STRANDS 0.3090 k
R OISy LTS REINFORCING MATERIAL &
RETARDANT PBT COMPOUND —
LOXIOL G-32 MOULD RELEASING AGENT | 0.0026 kg
SAYTEX BROMINATED FLAME 0.0773 kg
RETARDANT
ANTIMONY TRIOXIDE FLAME 0.0670 kg
RETARDANT
RLA may take consequential action as per Policy / Procedures.

N

SEIKHOMANG KIPGEN

Dy. Director General

Direclorate General of Foreign Trade
h.’lrmstré_ of Commerce & Industry

overnmenl of India

Udycg Bhawan, New Delhi-11
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| |Case No.:22/9/87-ALC1/2015 Party Name:KALPENA Meel No/Date:19/87- Status: @)"
‘ | INDUSTRIES LIMITED, IALC1/2015 Deferred
| ‘ 07.12.2015 |
(85 |HQ File :01/87/050/00074/AM 16/ ‘RLA File :03/94/040/00440/AM15/ Lic.No/Date:0310795047 ! |
| 31.03.2015

|
| |Decisi0n: In response to D/L dated 17.07.2015 issued by D/o C&PC, the firm has furnished theI
| |required information, which has been forwarded to the D/o C&PC. Comments awaited. ‘ @"/

Case No.:1/3/87-ALC1/2015 |Party Name:PUNE METAGRAPH IMeet No/Date:19/87- Status:
IALC1/2015 Deferred G\/\
107.12.2015 |
'HQ File :01/87/050/00001/AM16/ [RLA File :31/83/040/00258/AM15/ [Lic.No/Date:3110065375 '
86 ‘ 106.04.2015
iDeci(\iion' A D/L dated 31.08.2015 was issued by the D/o C&PC to the firm. A reminder dated
2.09.2015 and dated 23.11.2015 was issued by D/o C&PC to firm, giving 15 days time to furnish

. the requisite information. If the firm fails to furnish the requisite information within the stlpulated
l {time, the Committee would be constrained to reject the matter,

Status:

. |Case No.:2/3/87-ALC1/2015 Party Name:VISEN INDUSTRIES Meet No/Date:19/87-
. Deferred

LIMITED ALC1/2015

i‘ 107.12.2015

‘HQ File :01/87/050/00002/AM16/ |RLA File :03/95/040/01085/AM15/ |Lic. No/Date:0310795185 .
| {08.04.2015
‘ Decision:  In response ‘to D/L dated 26.06.2015 issued by D/o C&PC, the firm had submitted its 2

. |reply, a copy of which was forwarded to D/o C&PC on 24.11.2015. Comments awaited from
| |Dlo C&PC

 |Case No.:10/9/87-ALC1/2015 Party Name:SYNTHETIC IMeet No/Date:19/87-  [Status:
‘ PACKERS P LTD IALC1/2015 Deferred
- 07.12.2015
‘88 [HQ File :01/87/050/00062/AM16/ |RLA File :07/24/040/00477/AM15/ |Lic.No/Date:0710108056
| 16.04.2015

| [Decision: A copy of appllcatlon has been forwarded to D/o C&PC on 16.06.2015. Comments‘
| |still awaited. Reminder to be issued to D/o C&PC to expedite the case. QV

SEIKHOMANG KIPGEN
Dy. Director General
Directorate General of Foreign Tradz
Ministry of Commerce & Industry
Government of India
Udycg Bhawan, New Dethi-11
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| |Case No.:19/9/87-ALC1/2015 Party Name: ADVANCE ‘Meet No/Date:19/87- Status: ‘
‘ ' POWDERTECH & RESINS LTD | ALC'1/2015 Deferred 6/_
\ 07.12.2015 ;
| HO File :01/87/050/00071/AM16/  [RLA File :34/24/040/00008/AM16/ |Lic.No/Date:3410041 144 |
| | 16.04.2015 %/
|

® [Decision: A D/L No. 46011/67/2015-PC.1I(PLI1) dated 13.08.2015 was issued by Dlo C&PC to|
‘ firm. This was followed by reminder from DGFT on 13.10.2015. Reply still awaited. Thus, the|
' |Committee decided to issue last & final reminder to the firm giving 15 days time for submission of |
‘ the requisite information. If the firm fails to furnish the requisite information within the stlpulated’/}_\/
| |period, the Committee would be constrained to reject the case.

| [Case No.:18/9/87-ALC1/2015  [Party Name:BILCARE LIMITED |Meet No/Date:19/87- Status:
i ALCI1/2015 Approved
[ |U7 12.2015
HQ File :01/87/050/00070/AM16/ [RLA File Lic.No/Date:3110065388 | ;'

|:31/83/040/00270/AM15/ 23.04.2015
Decision: As per the written comments furnished by the D/o C&PC vide their OM No.

46011/43/2014-PC-I1 dated 01.10.2015, the Committee approved following adhoc norms: %X/

'I90 EXPORT ITEM | QTY IMPORT ITEM . QTY
Trilaminate : PVDC Coated PVC I kg | PVC Film 0.7475 kg
‘ ‘ I DRECam iation | PVDC Co-Polymer_Emulsion 0.0215 kg
PVDC Aqueous Dispersion 0.2256 kg
Co-extruded Lamination 0.06458 kg

RLA may take consequential action as per Policy / Procedures.

| |
‘ { PVDC Aqueous Dispersion 0.04076 kg

[Case No.:2/9/87-ALC1/2015 ‘Party Name:VIKAS GLOBALONE Meet No/Date:19/87- Status: @/\
- LIMITED ALC1/2015 IDeferred

‘ , 07.12.2015 i

| [HQ File :01/87/050/00054/AM16/ |RLA File :05/24/040/00017/AM16/ Lic.No/Date:0510393986 N

191 24.04.2015

| Decision: A D/L No.46011/32/2015-PC.11 dated 10.09.2015 was issued by D/o C&PC to firm.
| This was followed by Last & Final Reminder from DGFT on 16.11.2015 giving 15 days time for | ]
[submission of information. Reply awaited from the firm. |

SLJKHOM‘\NF KIPGEN

Dire
s Y. Director Ger
r{fﬁ?ﬂ r'por;it C‘om.rwl affo!frw::i, rad
Is Iry’ fc ‘Mmerce & ]'I'll'][ r"-l;
~ “3
ant ('J J:r. Ha i
/ Delhi-11
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Case No.:4/9/87-ALC1/2015 \Party Name:MOTHERSON SUMI  |Meet No/Date:19/87- Status:
SYSTEMS LTD., ALC1/2015 Deferred
07.12.2015
HQ File :01/87/050/00056/AM16/ | RLA File :05/24/040/00041/AM16/ Lic.No/Date:0510394029
92 29.04.2015

Decision:  In response to D/L. dated 18.08.2015 issued by D/o C&PC, the firm had submitted its
reply, a copy of which was forwarded to D/o C&PC on 18.09.2015. Comments still awaited.
Reminder issued to D/o C&PC to expedite the case.

‘ Case No.:40/16/87-ALC1/2015 Party Name:ROECHLING ENGG. Meet No/Date:19/87- Status:
[PLASTICS (INDIA) PVT. LTD. ALC1/2015 |Deferred
' | 07.12.2015

‘ HQ File :01/87/050/00163/AM16/ IRLA File :34/24/040/00030/AM16/ Lic.No/Date:3410041199
01.05.2015

93 | -
Decision: A D/L No.46011/27/2014-PC.1I dated 22.09.2015 was issued by D/o C&PC to firm.
This was followed by Last & Final Reminder from DGFT on 13.11.2015 giving 15 days time for
submission of information. Reply awaited from the firm. If the firm fails to furnish the requisite

|' mformatlon w1thm the stlpulated period, the Committee would be constrained to the reject the case.
(Case No.:52/18/87-ALC1/2015  |Party Name:MACCAFERRI Meet No/Date:19/87- Status:
| {IENVIRONMENTAL SOLUTIONS |ALC1/2015 Deferred
, IPVT LTD 07.12.2015 |
[HQ File :01/87/050/00222/AM 16/ ,RLA File :03/95/040/00034/AM16/ Lic.No/Date:0310795683 | R

94 | i 01.05.2015

[ R - — : -

Decision: A D/L No. 46011/70/2015-PC.1I dated 03.11.2015 was issued by D/o C&PC to firm.
Reply still awaited. Thus, the Committee decided to issue reminder to the firm giving 15 days time
{for submission of the requisite information.

i " |Case No.:7/9/87-ALC1/2015  [Party Name:VIKAS GLOBALONE [Meet No/Date:19/87- Status:
I.- ILIMITED |ALC1/2015 Deferred
| i 107.12.2015
Jrl;lQ File :01/87/050/00059/AM16/ |RLA File :05/24/040/00047/AM16/ Lic.No/Date:0510394093

95 05.05.2015

| |Decision: A D/L No. 46011/32/2012-PC.11 dated 10.09.2015 was issued by D/o C&PC to firm.
. [Reply still awaited. This was followed by Last & Final Reminder from DGFT on 16.11.2015 giving
| |15 days time for submission of information. Reply awaited from the firm.

SEIKHOMANG KIPGEN
Dy. Director General
Directorate General of Foreign Trad=
Ministry of Commerce & Industry
Government of India
Udycg Bhawan, Nowv Delhi-11

Y



Case No.:53/18/87-ALC1/2015
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Party Name:ZENITH gMeet No/Date: 19/87- Status: \
INDUSTRIAL RUBBER IALC1/2015 Approved LV‘
|PRODUCTS PVT.LTD [O7 12.2015 |

HQ File :01/87/050/00223/AM 16/ ‘RLA File :03/95/040/00049/AM 16/ |Lic.No/Date:0310795701

Decision:  As per the written comments furnished by the DIPP vide their letter No. 7/137/2015-
TSW dated 04.11.2015, the Committee approved following adhoc norms:

|05.05.2015 ‘

EXPORT ITEM | QTY IMPORT ITEM QTY | |
‘ Abrasion Resistance 1 kg l_. Natural Rubber 0.28500 kg__ | %\/
Rubber Sheets 2. SBR (SSBR) 0.17000 kg—
‘ 3. Chloroprene Rubber 0.17000 kg
| 4. Zinc Oxide 0.02150 kg y
! 5. Silica Filler Ppt. 0.20300 kg Q_{
! 6. Titanium Dioxide 0.03250 kg -
| 7. Anti oxidant | 0.01450 kg |
8.  Accelerators 0.01490 kg
9, Magnesium Oxide 0.01850 kg
10. Carbon Black 0.11100 kg
I1. Packing Material (Plastic Pallets) | 225  Nos. |
for 250,000
kgs

Note: 1. There should be a value ca_puo.n‘ Antioxidant / Accelerators as per generzﬁ
note-8 of Handbook of Procedures Vol. I1.

2. The firm will export back 225 Nos. of Plastic Pallets.

RLA may take consequential action as per Policy / Procedures.

|Case No.:54/18/87-ALC1/2015

Party Name:ZENITH

‘Meel No/Date:19/87- IStatus: —| Cl/\

INDUSTRIAL RUBBER ALC1/2015 Deferred
| PRODUCTS PVT. LTD 07.12.2015 '
‘I 1Q File :01/87/050/00224/AM16/ |RLA File :03/95/040/00050/AM 16/ iLic No/Date:0310795700
105.05.2015 | (%/
Decision: A copy of application has been forwarded to DIPP on n 29.10.2015. Comments stlll

‘awmlcd The Committee decided that a reminder may be issued to DIPP to furnish comments@\/

expeditiously.

SEIKHOMANG KIPGEN

Dy. Director G
Directorate General of
Ministry of C Commerc
Government of India

Udycg Bhawan, N_ v Delhi-11
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| |Case No.:9/9/87-ALC1/2015 Party Name:VIKAS GLOBALONE |Meet No/Date: 19/87- Status: ' 0”” —~
! ILIMITED ALC1/2015 Deferred
| | 107.12.2015
IHQ File :01/87/050/00061/AM 16/ |RLA File :05/24/040/00055/AM16/ Lic.No/Date:0510394109 |
98 | 06.05.2015
‘ Decision: A D/L No. 46011/32/2012-PC.11 dated 10.09.2015 was issued by D/o C&PC to firm.
Reply still awaited. This was followed by Last & Final Reminder from DGFT on 16.11.2015 giving D‘é
' |15 days time for submission of information. Reply awaited from the firm.

|Case No.:5/9/87-ALC1/2015 |Party Name:SWASTIK Meet No/Date:19/87- Status:
[POLYMERS ALC1/2015 [Deferred

‘ 07.12.2015

| [HQ File :01/87/050/00057/AM16/ |RLA File :05/24/040/00042/AM 16/ |Lic.No/Date:0510394139
99 107.05.2015

‘ Decision: A D/L No. 46011/61/2015-PC.I1 dated 16.09.2015 was issued by D/o C&PC to firm.

Reply still awaited. This was followed by Last & Final Reminder from DGFT on 13.11.2015 giving 9—{

15 days time for submission of information. Reply awaited from the firm.

i(.‘ase No.:11/16/87-ALC1/2015 ‘Party Name:ENVITECH Meet No/Date: 19/87- Status:
| CHEMICAL SPECIALITIES PVT, ALCI1/2015 Deferred
\ LTD 07.12.2015
1100 [HQ File :01/87/050/00134/AM16/ 'RLA File :31/83/040/00016/AM16/ |Lic.No/Date:3110065414
: 107.05.2015 .
! Decision: A copy of application has been forwarded to D/o C&PC on 10.09.2015. Reminder |
| issued to D/o C&PC to furnish comments within 15 days. Comments still awaited. V
C
Case No.:55/18/87-ALC1/2015  |Party Name:SUN PLAST Meet No/Date:19/87- Status: ;
[ ALC1/2015 Deferred
‘ 07.12.2015
101 ‘HQ File :01/87/050/00225/AM 16/ RLA File :03/95/040/00664/AM16/ Lic.No/Date:O3lO7957_57
(07.05.2015

[Decision: A copy of application has been forwarded to D/o C&PC on 16.10.2015. Reminder
‘ \issued to D/o C&PC to furnish comments within 15 days. Comments still awaited.

SEIKHOMANG KIP(
Dy. Director (

lof i
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' |Case No.:21/18/87-ALC1/2015  Party Name:MRC ICLEAN Meet No/Date: 19/87- Status: | @/\
'SYSTEMS PRIVATE LIMITED | ALC1/2015 Deferred ‘
07.12.2015 >
102 HQ File :01/87/050/00191/AM16/ RLA File :09/24/040/00049/AM16/ |Lic.No/Date:0910062005 »’ /

o | 112.05.2015 5

Decision: A copy of application has been forwarded to D/o C&PC on 29.10.2015. Reminder | Sl
>

| lissued to D/o C&PC to furnish comments within 15 days. Comments still awaited. ]
C

Case No.:1/13/87-ALC1/2015 iParty Name: VEEKAY 'Meet No/Date: 19/87- Status: . ,
POLYCOATS LTD. |ALC1/2015 |Deferred j G/\
| 107.12.2015 |
‘HQ File :01/87/050/00107/AM16/  RLA File :05/24/040/00038/AM16/ |Lic.No/Date:0510394256
14.05.2015 | ‘ &
|

|Dec1510n A D/L dated 09.09.2015 was issued by D/o C&PC to firm. This was followed by |
Reminder from DGFT on 13.11.2015 giving 15 days time for submission of information. ReplyI
still awaited from the firm. , %

(

i ICase No.:30/16/87-ALC1/2015 Party Name: HUNTSMAN IMeet No/Date:19/87- iStatus:

. IINTERNATIONAL (INDIA) PVT. |ALC1/2015 IDeferred
. iLTD. [07.12.2015 !
|104 }HQ File :01/87/050/00153/AM 16/ RLA File :03/94/040/00014/AM16/ ‘ILIC No/Date:0310795940 |
' 15.05.2015

)
Decision: A copy_of_application has been forwarded to D/o C&PC on 27.08.2015. Reminder -~
| lissued to D/o C&PC to furnish comments within 15 days. Comments still awaited. :j}—\/

o s

‘ \Case No.:10/13/87-ALC1/2015 Party Name: ARVIND LIMITED  [Meet No/Date: 19/87- [Status:

i ' ALCI1/2015 |Deferred Ql/\_,
| 07.12.2015
[ Q File :01/87/050/00116/AM 16/ RLA File :08/24/040/00049/AM 16/ |Lic.No/Date:0810135287

105 18.05.2015 |

Decision: A copy of reply agamst D/o C&PC’s letter dated 29.06.2015 has been received from
(the firm, which has been forwarded to D/o C&PC for their comments. Reminder issued to D/o|
| |C&PC to furnish comments within 15 days. Comments still awaited, _)7/

Sﬁf.‘F(J‘i|‘_‘}{t_rtll_’u.:(; Ki
.,J - NG KT
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)

|Case No.:33/16/87-ALC1/2015 Party Name:EXPANDED Meet No/Date:;19/87- Status: 6““
| 'POLYMER SYSTEMS PVT. LTD [ALC1/2015 Deferred

. 07.12.2015

106 HQ File :01/87/050/00156/AM16/  RLA File :03/94/040/00067/AM16/ [Lic.No/Date:0310795972

| 18.05.2015
Decision: A copy of application has been forwarded to D/o C&PC on 10.09.2015. Reminder | j,%
lissued to D/o C&PC to furnish comments within 15 days. Comments still awaited. <
|Case No.:31/16/87-ALC1/2015 |Party Name:GTM PLASTICS LLP |Meet No/Date:19/87- Status: |
' ' IALC1/2015 Deferred 6/‘

07.12.2015
107 ‘|HQ File :01/87/050/00154/AM16/ RLA File :03/94/040/00029/AM 16/ |Lic.No/Date:0310796128

| 22.05.2015 |
‘ Decision: A copy of application has been forwarded to D/o C&PC on 27.08.2015. Reminder |
lissued to D/o C&PC to furnish comments within 15 days. Comments still awaited. Q '/

| Case No.:32/16/87-ALC1/2015  Party Name:EXPANDED [Meet No/Date:19/87- Status:
Yy i
! POLYMER SYSTEMS PVT. LTD |ALC1/2015 Deferred |
- |07.12.2015 l
108 IHQ File :01/87/050/00155/AM16/ |RLA File :03/94/040/00056/ AM16/ |I.ic.No/Date:O310796l99 _‘
‘ 26.05.2015
12

i }Decision: A copy of application has been forwarded to D/o C&PC on 10.09.2015. Reminder
jissued to D/o C&PC to furnish comments within 15 days. Comments still awaited.

‘ ~ |Case No.:35/16/87-ALC1/2015  |Party Name:GUARNIFLON (Meet No/Date: 19/87- Status: \

. INDIA PVT.LTD. ALC1/2015 Deferred |

| 07.12.2015 |

109 [HQ File :01/87/050/00158/AM16/  RLA File :03/94/040/00122/AM16/ |Lic.No/Date:0310796249 -
* 27.05.2015

| | e E - . = -
' [Decision: A copy of application has been forwarded to D/o C&PC on 10.09.2015. Reminder
" lissued to D/o C&PC to furnish comments within 15 days. Comments still awaited.

\Case No.:50/18/87-ALC1/2015 ‘Party Name:VISEN INDUSTRIES |Meet No/Date: 19/87- Status:
LIMITED (ALC1/2015 Deferred
107.12.2015
‘1 10 il 1Q File :01/87/050/00220/AM 16/  RLA File :03/95/040/01032/AM15/ ‘I,ic,No/Date:O310796244
27.05.2015

|
' (Decision: A copy of application has been forwarded to D/o C&PC on 16.10.2015. Reminder|
‘ issued to D/o C&PC to furnish comments within 15 days. Comments still awaited. i

TC YT XE

SEIKHOMANG KIPGEN
Dy. Director General
Directorate General of Foreign Tradz
Ministry of Commerce & Industry
Government of India
Udyog Bhawan, Now Delhi-11
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Case No.:51/18/87-ALC1/2015 Party Name:SPECIALITY |Meet No/Date: 19/87- !Status:
‘ POLYMERS PVT. LTD,, NO.1, [ALCI1/2015 EDeferred
| NAVARANG [07.12.2015 ;
111 HQ File :01/87/050/00221/AM16/ IRLA File :03/95/040/00014/AM16/ |Lic.No/Date:0310796232 I
27.05.2015 |

IDecision: A copy of application has been forwarded to D/o C&PC on 29.10.2015. Reminder
‘issued to D/o C&PC to furnish comments within 15 days. Comments still awaited. i

Y <€ K

|Case No.:43/18/87-ALC1/2015  Party Name:J.J. POLYPLAST Meet No/Date: 19/87- |Status:
PVT. LTD. |ALC1/2015 Deferred
‘ 07.12.2015
HQ File :01/87/050/00213/AM16/  RLA File :03/94/040/00065/AM 16/ |Lic.No/Date:0310796323 N
112 29.05.2015 |

‘ [Decision: A D/L No. 46011/139/2015-PC.1I dated 03.12.2015 was issued by D/o C&PC to firm. |

‘chly still awaited. Thus, the Committee decided to issue reminder to the firm giving 15 days time /,g >

[for submission of the requisite information.

i (Case No.:2/13/87-ALC1/2015 Party Name:METALIC Meet No/Date:19/87- Status: '
IMPRESSIONS (INDIA)PVT LTD ALC1/2015 Deferred
; |07.12.2015 |
(113 ‘HQ File :01/87/050/00108/AM16/ |RLA File :05/24/040/00082/AM 16/ iLic.No/Date:05103944l 7 Q\/
| i i
. . [03.06.2015

‘ {Decnsmﬁn Acopy of application has been forwarded to D/o C&PC on 28.07.2015. Reminder
lissued to D/o C&PC to furnish comments within 15 days. Comments still awaited. |6{

 |Case No.:36/16/87-ALC1/2015  |Party Name:ACG PHARMAPACK [Meet No/Date:19/87- Status: G)/-’
. PVT LTD ALC1/2015 Deferred

‘ 07.12.2015 ,

| |HQ File :01/87/050/00159/AM16/ 'RLA File :03/94/040/00132/AM 16/ |Lic.No/Date:0310796440 l

114 04.06.2015

‘ Decision: A D/L No. 46011/64/2011-PC.II was issued by D/o C&PC to firm. Reply still
awaited. Thus, the Committee decided to issue reminder to the firm giving 15 days time for /)_7/

isubmission of the requisite information. =

SEIKHOMANG KIPGEN
. Dy. Director General
Directorate General of Foreign Trade
erusny of Commerce & Indusiry
Government of India <
Udycg Bhawan, New Delhi-11
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Case No.:40/18/87-ALC1/2015 ;;:Party Name:SOLVAY gMeet No/Date: 19/87- éStatus: Bl @,-—
'SPECIALITIES INDIA PVT.LTD. |ALCI/2015 Deferred
107.12.2015 ,
HQ File :01/87/050/00210/AM 16/ iRLA File :03/95/040/00855/AM15/ |Lic.No/Date:0310796439 | A
s 104.06.2015 |
Decision: A D/L No. 46011/128/2015-PC.1I dated 23.11.2015 was issued by D/o C&PC to firm. _
' Reply still awaited. Thus, the Committee decided to issue reminder to the firm giving 15 days time )}4
for submission of the requisite information. &
| [Case No.:41/18/87-ALC1/2015  [Party Name:SOLVAY Meet No/Date:19/87- [Status: 6/
SPECIALITIES INDIA PVT.LTD. |ALCI1/2015 |Deferred
| . [07.12.2015
| iHQ File :01/87/050/00211/AM16/ RLA File :03/95/040/00856/AM15/ |Lic.No/Date:0310796443 R
[116] 104.06.2015 '
Decision: A D/L No. 46011/128/2015-PC.11 dated 23.11.2015 was issued by D/o C&PC to firm.| . .
‘Reply still awaited. Thus, the Committee decided to issue reminder to the firm giving 15 days time ({%
_' !for submission of the requisite information.
| |Case No.:14/16/87-ALC1/2015  Party Name:ROYAL TOUCH ~ [Meet No/Date:19/87- Status: ' @/
[ FABLON PVT. LTD., ALC1/2015 Deferred
i 07.12.2015
17 ;HQ File :01/87/050/00137/AM16/ |RLA File :02/24/040/00030/AM 16/ {Lic.No/Date:0210205857
[ 105.06.2015
Decision: A copy of application has been forwarded to D/o C&PC on 10.09.2015. Comments
‘ still awaited. Reminder issued to D/o C&PC to furnish comments within 15 days. %
ICase No.:1/11/87-ALC1/2015  Party Name:KOHINOOR INDIA  [Meet No/Date:19/87- Status: | G)/"'
PVT.LTD ‘ALC1/2015 |Deferred
| 107.12.2015 '
[HQ File :01/87/050/00097/AM 16/ RLA File :30/24/040/00045/AM 15/ |Lic.No/Date:3010103515 '
s | 08.06.2015 L
| V0.

Decision:  RLA and firm were requested vide letter dated 26.06.2015 and 13.10.2015 to furnish
4.7 application expeditiously. Reply still awaited. Thus, the Committee decided to issue last & :
final reminder to the firm giving 15 days time for submission of the requisite information. 9“(

SEIKHOMANG KIPGEN
Dy. Director General ‘
Directorate General of Foreign Tracie
Ministry of Commerce & Industry
Government of India
Udycg Bhawan, New Delhi-14
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Case No.:1/14/87-ALC1/2015  [Party Name:NATUR TEC INDIA [ Meet No/Date:19/87- Status:
PRIVATE LIMITED ALCI/2015 Deferred
07.12.2015
119 HQ File :01/87/050/00121/AM16/ 'RLA File :04/24/040/00059/AM 16/ |Lic.No/Date:0410160647
08.06.2015

lDecisinH:F A copyr of application has been forwarded to D/o C&PC on 15.07.2015. Reminder
lissued to D/o C&PC to furnish comments within 15 days. Comments still awaited.

i |Case No.:8/16/87-ALC1/2015 iParty Name:SWASTIK 'Meet No/Date:19/87- Status:
{POLYMERS |ALC1/2015 Deferred

. | [07.12.2015

{120 [HQ File :01/87/050/00131/AM16/  RLA File :05/24/040/00095/AM 16/ Lic.No/Date:0510394463

| 08.06.2015

! Decision: A D/L No. 46011/61/2015-PC.I1 dated 16.09.2015 was issued by D/o C&PC to firm.
. |Reply still awaited. Reminder to be issued to the firm to send comments within 15 days.

| |Case No.:24/16/87-ALC1/2015  ‘Party Name:FLEXITUFF IMeet No/Date: 19/87- Status:
| INTERNATIONAL LTD., {ALC1/2015 Deferred
| A 07.12.2015

|

|

!121 IHQ File :01/87/050/00147/AM16/ RLA File :56/24/040/00011/AM16/ |Lic.No/Date:5610004621 I
| 09.06.2015 !

|

‘ ,rDecision: A copy of application has been forwarded to D/o C&PC on 27.08.2015. Reminder |
| lissued to D/o C&PC to furnish comments within 15 days. Comments still awaited.

| |Case No.:7/16/87-ALC1/2015 Party Name:BLS POLYMERS ~ [Meet No/Date:19/87- Status:

| LTD. ALC1/2015 Deferred
| 07.12.2015

122 |HQ File :01/87/050/00130/AM16/  RLA File :05/23/040/00062/AM16/ |Lic.No/Date:0510394495 |
! 10.06.2015 |

Decision: A copy of application has been forwarded to D/o C&PC on 10.09.2015. Reminder'@\{
‘issued to D/o C&PC to furnish comments within 15 days. Comments still awaited.

|Case No.:9/16/87-ALC1/2015  ‘Party Name:VIKAS GLOBALONE Meet No/Date:19/87- Status: O
| LIMITED IALC1/2015 Deferred
i 07.12.2015 ! h
123 HQ File :01/87/050/00132/AM16/ 'RLA File :05/24/040/00108/AM16/ |Lic.No/Date:0510394515 |
I 10.06.2015
|

l i
!Decision: A copy of application has been forwarded to D/o C&PC on 27.08.2015. Reminder
| !issued to D/o C&PC to furnish comments within 15 days. Comments still awaited.

2%

SEIKHOMANG KIPGEN
. Dy. Director General
Directorate General of Foreign Tradz
Ministry of Cormmerce & Industry
Government of India
Udyag Bhewin, New Delli-14
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B - f ; ¢ m—
('ase No.:6/18/87-ALC1/2015 iParty Name:BLS POLYMERS iMeet No/Date:19/87- iStatus: ' (5/‘"
LTD. IALC1/2015 Deferred
| ; 107.12.2015 i
124 IHQ File :01/87/050/00176/AM16/ RLA File :05/23/040/00064/AM 16/ }'Lic.No/Date:OSIO394496 | |
110.06.2015 | |
;Decision: A copy of application has been forwarded to D/o C&PC on 29.10.2015. Reminder
lissued to D/o C&PC to furnish comments within 15 days. Comments still awaited. j\_é
‘ (Case No.:26/18/87-ALC1/2015  Party Name:SNF [INDIA] PVT.  Meet No/Date: 19/87- Status:
LTD., IALC1/2015 Deferred | @,—f
| [07.12.2015 !
| :
125 [HQ File :01/87/050/00196/AM16/  RLA File :26/24/040/00004/AM 16/ |Lic.No/Date:26lOOl2716 o
| 110.06.2015
‘ iDecision: A copy of application has been forwarded to D/o C&PC on 29.10.2015. Reminder
| lissued to D/o C&PC to furnish comments within 15 days. Comments still awaited. iy)D/
<=,
| Case No.:44/18/87-ALC1/2015 iParty Name:GARGI HUTTENES IMeet No/Date:19/87- [Status:
l I :ALBERTUS PVT. LTD,, IALC1/2015 Deferred
i | | 107.12.2015
126 [HQ File :01/87/050/00214/AM16/  RLA File :03/94/040/00080/AM16/ |Lic No/Date:0310796541
| 110.06.2015

Decision: A copy of application has been forwarded to D/o C&PC on 29.10.2015. Reminder
| lissued to D/o C&PC to furnish comments within 15 days. Comments still awaited.

| |Case No.:42/18/87-ALC1/2015  Party Name:J.J. POLYPLAST Meet No/Date:19/87- [Status:

; PVT. LTD. ALC1/2015 Deferred
- 07.12.2015 i
[HQ File :01/87/050/00212/AM16/  RLA File :03/94/040/00064/AM16/ Lic.No/Date:0310796587

1271 12.06.2015

XS I=°7

Decision: A D/L No. 46011/139/2015-PC.11 dated 03.12.2015 was issued by D/o C&PC to firm.
Reply still awaited. Thus, the Committee decided to issue reminder to the firm giving |5 days time
for submission of the requisite information. |

—
f_‘.,/

iVCase No.:12/16/87-ALC1/2015 Party Name:K.R.T. POLYMERS, Meet No/Date:19/87- iStatus: '
! ALC1/2015 Deferred &/-”
[07.12.2015
128 !HQ File :01/87/050/00135/AM 16/ 'RLA File :32/24/040/00006/AM 16/ Lic.No/Date:3210077567
; 17.06.2015 .
Decision: A copy of application has been forwarded to D/o C&PC on 10.09.2015. Reminder | J
lissued to D/o C&PC to furnish comments within 5 days. Comments still awaited. | 5‘/

SEIKHOMANG KIPGEN
: Dy. Direclor General
Diractorate General of Foreign Tradz
Ministry of Commerce & Industry
Government of India

Udycg Bhawan, Now Delhi-11



129 [HQ File :01/87/050/00162/AM16/  RLA File :31/83/040/00037/AM16/ |Lic.No/Date:3110065488
i
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i . - (L,"-""
|Case No.:39/16/87-ALC1/2015 Party Name:ENVITECH Meet No/Date: 19/87- Status: !

I\ CHEMICAL SPECIALITIES PVT. 'ALC1/2015 Deferred |

; LTD 07.12.2015 QY/

Decision:

19062015
A copy of application has been forwarded to D/o C&PC on 10.09.2015. Remmderj (

ilssued to D/o C&PC to furnish comments within 15 days. Comments still awalted

[Case No.:69/18/87-ALC1/2015 Party Name:VISION POLYMER  |Meet No/Date:19/87- Status:
‘ PVT LTD ALC1/2015 Deferred @/"
07.12.2015

130 IHQ File :01/87/050/00239/AM 16/ RLA File :34/24/040/00085/AM 16/ Lic.No/Date:3410041307

132

|
|

19.06.2015 [

(Decision: A copy of application has been forwarded to D/o C&PC on 29.10.2015. Reminder
lissued to D/o C&PC to furnish comments within 15 days. Comments still awaited.

2t

fCase No.:13/16/87-ALC1/2015 Party Name:METRO VALVES, 'Meet No/Date:19/87- |Status: I Cﬁ//
(PROP: C.T. BALAMURUGAN) ALCI/2015 Deferred
| 07.12.2015 |
!131 HQ File :01/87/050/00136/AM 16/ |RLA File :32/24/040/00009/AM 16/ |Lic.No/Date:3210077568 | /
[ 22.06.2015 _
Decision: A copy of application has been forwarded to D/o C&PC on 10.09.2015. Reminder o
issued to D/o C&PC to furnish comments within 15 days. Comments still awaited. M

Case No.:12/18/87-ALC1/2015 Party Name:SPERRY PLAST Meet No/Date: 19/87- Status: | &/_,-
I LTD. ALC1/2015 Deferred
107.12.2015
;.HQ File :01/87/050/001 82/AMI16/ RLA File :05/24/040/00129/AM 16/ %LiC.NO/Date:0510394666
! 123.06.2015
}

Decision: A D/L No. 46011/7/2011-PC.11 dated 19.11.2015 was issued by D/o C&PC to firm.
[Reply still awaited. Thus, the Committee decided to issue reminder to the firm giving 15 days time 9_)/
ifor submission of the requisite information. .

SEIKHOMANG KIPGERN
Dy. Director General
Directorate General of Foreign Trad=
Ministry of Commeree & Industry
Governmant ol Indla -
1 Dplhi-11
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|Case No.:63/18/87-ALC1/2015 Party Name:RAJSHA Meet No/Date: 19/87- IStatus:
CHEMICALS PVT.LTD, ALCI1/2015 Deferred
07.12.2015 |
133 {HQ File :01/87/050/00233/AM16/ RLA File :34/24/040/00041/AM 16/ {Lic.No/Date:3410041315
0 : 123.06.2015
ﬁ)ecision A copy of appllcatlon has been forwarded to D/o C&PC on 29.10.2015. RemmderL%

;lssued to D/o C&PC to furnish comments within 15 days. Comments still awaited.

Case No.:56/18/87-ALC1/2015  Party Name:LLOYD 'Meet No/Date: 19/87- Status: | @/‘
| INSULATIONS (INDIA) ALC1/2015 Deferred |
LIMITED 07.12.2015
‘, 34 'HQ File :01/87/050/00226/AM16/  RLA File :03/95/040/00140/AM16/ |Lic.No/Date:0310796833 \
24.06.2015

Decision: A copy of application has been forwarded to D/o C&PC on 16.10.2015. Reminder| -
issued to D/o C&PC to furnish comments within 15 days. Comments still awaited. /}

| |Case No.:3/17/87-ALC1/2015 Party Name:TYTAN ORGANICS  |Meet No/Date: 19/87- Status: CV
PVT.LTD,, ALC1/2015 Deferred
07.12.2015
135 ’HQ File :01/87/050/00170/AM16/ RLA File :03/95/040/00561/AM15/ |Lic.No/Date:0310796867 \
o 25.06.2015
| Decision: The Committee noted that the copy of application placed under para 4.7 of HBP is still M
lawaited from RLA. Thus, it was decided to call for the application for further consideration. 208

\Case No.:13/18/87-ALC1/2015  Party Name:SWASTIK Meet No/Date: 19/87- Status: i C[;//
' POLYMERS |ALC1/2015 |Deferred
| 107.12.2015 |
1136 [HQ File :01/87/050/00183/AM16/ |RLA File :05/24/040/00134/AM16/ |Lic.No/Date:0510394697 R
| 25.06.2015
Decision: A copy of application has been forwarded to D/o C&PC on 29.10.2015. Reminder |
,ﬁ“/

lissued to D/o C&PC to furnish comments within 15 days. Comments still awaited.

——

Case No.:22/16/87-ALC1/2015 Party Name:HALDIA Meet No/Date:19/87- Status: | &/-/‘
PETROCHEMICALS LTD. ALCI1/2015 Deferred
| 07.12.2015 ‘
137 HQ File :01/87/050/00145/AM16/ RLA File :02/24/040/00046/AM 16/ |Lic.No/Date:0210205926 .
' 20.06.2015 {
|

| [Decision: A copy of application has been forwarded to D/o C&PC on 10.09.2015. Reminder
issued to D/o C&PC to furnish comments within 15 days. Comments still awaited.

)

Dy. Director Gene eral
Direciorate General of Fo
Ministry of Commerc
Government of
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Case No.:23/16/87-ALC1/2015  Party Name:HALDIA IMeet No/Date: 19/87- Status: ' &n
PETROCHEMICALS LTD. jALCl/zols Deferred
07.12.2015 1
138 [HQ File :01/87/050/00146/AM16/  RLA File :02/24/040/00047/AM 16/ |Lic.No/Date:0210205927 | %)P
| 126.06.2015

| {Decis-iﬁo-r;:w A copy of application has been forwarded to D/o C&PC on 10.09.2015. Reminder

| lissued to D/o C&PC to furnish comments within 15 days. Comments still awaited.

[Case No.:38/16/87-ALC1/2015 Party Name:SRIRAM IMeet No/Date:19/87- Status:

| ICOMPOUNDS PVT. LTD . IALC1/2015 Deferred
. , 107.12.2015 .
139 [HQ File :01/87/050/00161/AM16/ RLA File :05/24/040/00125/AM16/ [Lic.No/Date:0510394727 ]

]Decnslon Acopy of épplication has been forwarded to D/o C&PC on 10.09.2015. Reminder;
lissued to D/o C&PC to furnish comments within 15 days. Comments still awaited. |

‘ ' !26.06.20] 5 |

| |Case No.:29/18/87-ALC1/2015  Party Name:CIKAUTXO INDIA  [Meet No/Date: 19/87- Status:
- PRIVATE LIMITED 'ALC1/2015 Deferred
|| 07.12.2015

HQ File :01/87/050/00199/AM16/ RLA File :31/83/040/00043/AM16/ |Lic.No/Date:3110065522
140 101.07.2015

Decision: A;copyof application has been forwarded to DIPP on 29.10.2015. Comments still
awaited. The Committee decided that a reminder may be issued to DIPP to furnish comments
expeditiously.

T XE F

[ |Case No.:2/14/87-ALC1/2015  {Party Name:SANGIR PLASTICS [Meet No/Date: 19/87- Status:
5 PVT. LTD. IALC1/2015 Approved
‘ 107.12.2015 |
HQ File RLA File |Lic.No/Date:0310797022 |
. 1:01/87/050/00122/AM 16/ £:03/95/040/00940/AM 15/ [02.07.2015 :
‘ ‘Decision: As per the written comments furnished by the D/o C&PC vide their OM No. |
0 46011/35/2015-PC.11 dated 02.11.2015, the Committee approved following adhoc norms:
|
| EXPORTITEM | QTY inkg/Number | IMPORTITEM | QTY
Articles/Pipe made of PVDF 1 kg PVDF Granules 1.03 Kg
|
' i Articles/Fitting made of PVDF . 1 kg | PVDF Granules \ 1.03 Kg
‘ RLA may take consequential action as per Policy / Procedures. | __ j

SEIKHOMANG KIPGERN
Dy. Director General
Directorate General of Foreign Trads
Ministry of Commerce & Industry
Government of India
Udycg Bhawan, Now Delhi-11
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Case No.:45/18/87-ALC1/2015 Party Name:KONNARK Meet No/Date:19/87- Status:
| POLYMER PVT. LTD ALC1/2015 Deferred
07.12.2015
IHQ File :01/87/050/00215/AM16/ RLA File :03/94/040/00130/AM 16/ |Lic.No/Date:0310797038
|142 ‘ 02.07.2015

\Decns.on A D/L No. 46011/44/2014-PC.11 dated 06.11.2015 was issued by D/o C&PC to firm.
IReply still awaited. Thus, the Committee decided to issue reminder to the firm giving 15 days time
! }for submission of the requisite information.

| |Case No.:64/18/87-ALC1/2015  {Party Name:VISION PRODUCTS  Meet No/Date:19/87- Status:
| | (P)LTD ALC1/2015 Deferred
| | 07.12.2015
‘HQ File :01/87/050/00234/AM16/  RLA File :34/24/040/00076/AM16/ |Lic.No/Date:3410041344
143 4 02.07.2015 |

[Deusnon: A D/L No. 4601 1/88/2008 PC.II dated 24.11.2015 was issued by D/o C&PC to firm.
[Reply still awaited. Thus, the Committee decided to issue reminder to the firm giving 15 days time
Ifor submission of the requisite information.

! \Case No.:65/18/87-ALC1/2015 Party Name:VISION PRODUCTS 'Meet No/Date:19/87- 'Status:
[ (P)LTD |ALC1/2015 Deferred
| 07.12.2015

5 |HQ File :01/87/050/00235/AM16/ RLA File :34/24/040/00077/AM16/ |L|c No/Date:3410041346

I|44| 102.07.2015

[Decision: A D/L No. 46011/88/2008-PC.11 dated 24.11.2015 was issued by D/o C&PC to firm.
'Reply still awaited. Thus, the Committee decided to issue reminder to the firm giving 15 days time
‘ 1f01 submission of the requisite information.

(Case No.:66/18/87-ALC1/2015  :Party Name:VISION PRODUCTS Meet No/Date:19/87- |Status:

| (P) LTD ALCI1/2015 Deferred
‘ : 07.12.2015

HOQ File :01/87/050/00236/AM16/ RLA File :34/24/040/00078/AM16/ Lic No/Date:3410041345

145 102.07.2015

| |Decision: A D/L No. 46011/88/2008-PC.I1 dated 24.11.2015 was issued by D/o C&PC to firm. |
' [Reply still awaited. Thus, the Committee decided to issue reminder to the firm giving 15 days time
for submission of the requisite information.

SEIKHOMANG KIPGEN
Dy. Director General
Directorate General of Foreign Trads
Ministry of Commerce & Industry
Co»urnmnnf of India
Udycy Rhawan, N Delhi-11

s
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=
l

| ‘iC:lse No.:3/14/87-ALC1/2015 iParty Name:PALMETTO Meet No/Date:19/87- Status:
\INDUSTRIES (INDIA) PVT. ALC1/2015 Deferred
| LIMITED, 07.12.2015
i’HQ File :01/87/050/00123/AM16/ RLA File :04/24/040/00014/AM16/ |L.ic.No/Date:0410160761
146 | 1 03.07.2015

Decision: A D/L. dated 28.09.2015 was issued by D/o C&PC to firm. This was followed by
Reminder from DGFT on 05.11.2015 giving 15 days time for submission of information. Reply
still awaited from the firm.

| [Case No.:67/18/87-ALC1/2015  [Party Name:VISION PRODUCTS  |Meet No/Date:19/87- Status: \
| (P)LTD ALC1/2015 Deferred

' ; 07.12.2015

‘ [HQ File :01/87/050/00237/AM 16/ [RLA File :34/24/040/00079/AM16/ |Lic.No/Date:3410041351

147 | 03.07.2015

[

| |Decision: A D/L No. 46011/88/2008-PC.1I dated 24.11.2015 was issued by D/o C&PC to firm.
| !Reply still awaited. Thus, the Committee decided to issue reminder to the firm giving 15 days time
| [for submission of the requisite information.

X |Case No.:68/18/87-ALC1/2015 ?Party Name:VISION PRODUCTS Meet No/Date:19/87- {Status:
(P)LTD ALC1/2015 {Deferred
| ' 07.12.2015
I [HQ File *01/87/050/00238/AM16/ RLA File :34/24/040/00080/AM16/ |Lic.No/Date:3410041352 |

148 | 103.07.2015

Decision: A D/L No. 4601 1/88/2008-PC.11 dated 24.11.2015 was issued by D/o C&PC to firm.
Reply still awaited. Thus, the Committee decided to issue reminder to the firm giving 15 days time
for submission of the requisite information.

‘ \Case No.:24/18/87-ALC1/2015 iParty Name:JJ.PLASTALLOY Meet No/Date:19/87- Status:

i PVT.LTD., ALCI1/2015 Deferred
| 07.12.2015

‘ HQ File :01/87/050/00194/AM16/ | RLA File :15/24/040/00010/AM 16/ Lic.No/Date: 1510022068

149 | 104.07.2015

Decision: A D/L No. 46011/25/2015 dated 30.11.2015 was issued by D/o C&PC to firm. Reply
still awaited. Thus. the Committee decided to issue reminder to the firm giving 15 days time for
submission of the requisite information.

B P RFL YT R

ng;{IE')QMz?NG KIPGEN
) - Lirector Genersg
Di;l?c‘{orate General of Forefr.?:r Trads
.nrslrz of Commerce & fr‘:Jduc!rl 4
Government of India ot

Udyeg Bhawan, No.y Delhi-11



|Case No.:2/16/87-ALC1/2015
|
]50 [HQ File :01/87/050/00125/AM {6/
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‘Party Name: WEILBURGER Meet No/Date:19/87- Status: CZV"

COATINGS (INDIA) PRIVATE ALCI1/2015 Deferred

LIMITED 07.12.2015

RLA File :02/24/040/00227/AM 14/ |Lic.No/Date:0210205952 ‘
06.07.2015

‘ Decision: A copy of apphcatlon has been forwarded to D/o C&PC on 27.08.2015. Reminder|
issued to D/o C&PC to furnish comments within 15 days. Comments still awaited. %

|Case No.:3/16/87-ALC1/2015

|51 HQ File :01/87/050/00126/ AM 16/

| |Case No.:4/16/87-ALC1/2015
|

]HQ File :01/87/050/00127/AM 16/

Party Name: WEILBURGER Meet No/Date: 19/87- Status: CV‘/
COATINGS (INDIA) PRIVATE ~ |ALCI/2015 Deferred
ILIMITED 107.12.2015
RLA File :02/24/040/00112/AM15/ |Lic.No/Date:0210205949

. 06.07.2015

Decision: A copy of application has been forwarded to D/o C&PC on 27.08.2015. Reminder‘

‘ issued to D/o C&PC to furnish comments within 15 days. Comments still awaited. . (;3—\(
‘Party Name: WEILBURGER Meet No/Date: 19/87- [Status: | @/_/
ICOATINGS (INDIA) PRIVATE ~ ALCI1/2015 Deferred |
‘LIMITED 07.12.2015
‘RLA File :02/24/040/00179/AM14/ | Llc No/Date:0210205950
I06 07.2015

152

IDecnsnon A D/L dated 24.09.2015 was issued by D/o C&PC to firm. Reply still awaited. Thus,

| |the Committee decided to issue last & final reminder to the firm giving 15 days time for|
| |submission of the requisite information. Aj

| |Case No.:58/18/87-ALC1/2015

153 {HQ File :01/87/050/00228/AM 16/

iParty Name:SERVO-MET) IMeet No/Date:l()/fﬁ- |Status: ‘ (!

INDUSTRIES PVT.LTD., IALC1/2015 Deferred |
107.12.2015 |

‘RLA File :03/95/040/00258/ AM 16/ Lic.No/Date:0310797077 "\
06.07.2015

. [Decision: A copy of application has been forwarded to 'D/o C&PC on 29.10.2015. 15. Reminder| }}
)

. lissued to D/o C&PC to furnish comments within 15 days. Comments still awaited.

Case No.:46/18/87-ALC1/2015

1154 HQ File :01/87/050/00216/AM16/

Party Name:HERBERT BROWN  Meet No/Date:19/87-  Status: a/v

PHARMACEUTICAL & ALC1/2015 Deferred

RESEARCH LABS 07.12.2015

RLA File :03/94/040/00266/AM16/ |Lic.No/Date:0310797093 |
07.07.2015

! Decision: A copy of application has been forwarded to D/o C&PC on 29.10.2015. Reminder } /
lissued to D/o C&PC to furnish comments within 15 days. Comments still awaited. 5“”

!\I

SEIKHOMANG | KIPGE

Dy. Director General ”
Diractorate Genere al of F¢ \._@1; icr e
Minis u> UT L,om merce & Industry

elhi-11
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|Case No.:60/18/87-A1.C1/2015 Party Name:ESTEEM Meet No/Date: 19/87- Status:
‘ INDUSTRIES PVT. LTD, ALCI1/2015 Deferred

|07.12.2015 %/

155 }HQ File :01/87/050/00230/AM16/ IRLA File :17/24/040/00027/AM16/ |Lic.No/Date:1710006 141

108.07.2015

I Decision: A copy of application has been forwarded to D/o C&PC on 29.10.2015. Reminder
' |issued to D/o C&PC to furnish comments within 15 days. Comments still awaited.

' Case No.:61/18/87-ALC1/2015 Party Name:ESTEEM Meet No/Date:19/87- [Status:
INDUSTRIES PVT. LTD, ALCI/2015 Deferred

8.07.2015 |

107.12.2015 [ (.
!156.HQFile:01/87/050/00231/AMI6/ IRLA File :17/24/040/00028/ AM16/ |ic.No/Date:1710006142 | @

|Decisi0n: A copy of application has been forwarded to D/o C&PC on 29.10.2015. Reminder|
lissued to D/o C&PC to furnish comments within 15 days. Comments still awaited. '

| |Case No.:31/18/87-ALC1/2015  Party Name:FPLINDUSTRIES  [Meet No/Date:19/87- Status:
PRIVATE LIMITED |ALC1/2015 !Deferred
| 07.12.2015 |
I HQ File :01/87/050/00201/AM 16/ %RLA File :31/83/040/00046/AM16/ |Lic.No/Date:3110065532 %
157 : 09.07.2015
| =
' |Decision: A D/L No. 46011/137/2010-PC-II dated 02.12.2015 was issued by D/o C&PC to firm. W
Reply still awaited. Thus, the Committee decided to issue reminder to the firm giving 15 days time
for submission of the requisite information.

\Case No.:62/18/87-ALC1/2015  Party Name:ESTEEM Meet No/Date: 19/87- Status: (s~
INDUSTRIES PVT. LTD, ALCI1/2015 Deferred
07.12.2015 (32“\
158 [HQ File :01/87/050/00232/AM16/ IRLA File :17/24/040/00031/AM 6/ [Lic.No/Date: 1710006148 N e
| 110.07.2015
\Decision: A copy of application has been forwarded to D/o C&PC on 29.10.2015. Reminder
| lissued to D/o C&PC to furnish comments within 15 days. Comments still awaited. D’)/

SEIKHOMANG KIPGEN
: Dy. Director General
Directorate General of Foreign Trads
Ministry of Commerce & Indusiry
Government of India

Udycq fhawan, N Delhi-11
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\Case No.:34/18/87-ALC1/2015  :Party Name:SUMILON Meet No/Date:19/87- Status: &“
'POLYESTER LIMITED ALC1/2015 Deferred
07.12.2015
{HQ File :01/87/050/00204/AM 16/  RLA File :52/24/040/00005/AM16/ |Lic.No/Date:5210041578
159 [14.07.2015

Decision: A D/L No. 46011/136/2015-PC-11 dated 04.12.2015 was issued by D/o C&PC to firm.
Reply still awaited. Thus, the Committee decided to issue reminder to the firm giving 15 days time "9_6
‘for submission of the requisite information.

(Case No.:35/18/87-ALC1/2015 {Party Name:SUMILON Meet No/Date:19/87- [Status: | G/'
| [INDUSTRIES LIMITED, ALC1/2015 Deferred
. ; 07.12.2015 L
1P {HQ File :01/87/050/00205/AM16/ ‘RLA File :52/24/040/00006/AM | 6/ |Lic.No/Date:5210041579
160 | | 14.07.2015

| iDecision: A D/L No. 46011/136/2015-PC-II dated 04.12.2015 was issued by D/o C&PC to firm. (9\/
i Reply still awaited. Thus, the Committee decided to issue reminder to the firm giving 15 days time | ¢
' |for submission of the requisite information.

(Case No.:39/18/87-ALC1/2015  [Party Name:MPD INDUSTRIES ~ [Meet No/Date:19/87- status: | (b~
‘PVT. LTD., ALC1/2015 Deferred
07.12.2015 I
'HQ File :01/87/050/00209/AM16/ |RLA File :56/24/040/00012/AM16/ |Lic.No/Date:5610004644 |
161 114.07.2015

| |Decision: A D/L No. 46011/63/2015-PC 11 dated 04.1 1.2015 was issued by D/o C&PC to ﬁrm.!. (:%/
Reply still awaited. Thus, the Committee decided to issue reminder to the firm giving 15 days time
for submission of the requisite information.

‘Case No.:59/18/87-ALC1/2015  Party Name:ZENITH ‘Meet No/Date: 19/87- Status: | CV/
INDUSTRIAL RUBBER ALCI/2015 {Deferred
iPRODUCTS PVT. LTD 07.12.2015 ; i
[162 HQ File :01/87/050/00229/AM 16/ IRLA File :03/95/040/0026 1/AM 16/ Lic.No/Date:0310797230 |
| 14.07.2015
Decision: A copy of application has been forwarded to DIPP on 29.10.2015. Reminder issued to
![.)IPP to furnish comments within 15 days. Comments still awaited. 7
A~/
)

SEIKHOMANG KIPGEN

Dy. General
Directorate (Gener

Ministry of Comr

W 0f | -
I 1el 4 Leimi=d
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| (ase No.:47/18/87-ALC1/2015 Party Name:DODIA IMeet No/Date:19/87- Status: | @/.
ESTABLISHMENT |ALC1/2015 Deferred
|07.12.2015 ‘
|]63 IHQ File :01/87/050/00217/AM16/  RLA File :03/94/040/00267/AM16/ |Lic.No/Date:0310797270
C 15.07.2015 |
|

issued to D/o C&PC to furnish comments within 15 days. Comments still awaited.

Decision: A copy of appllcatlon has been forwarded to D/o C&PC on 16.10.2015. Reminder @,‘é

Case No.:57/18/87-ALC1/2015 Party Name:LLOYD il\f!cm No/Date:19/87- Status:
INSULATIONS (INDIA) ALC1/2015 Deferred
‘ LIMITED 107.12.2015
‘164 'HO File :01/87/050/00227/AM16/ RLA File :03/95/040/00208/AM 16/ |Lic.No/Date:0310797257 | b~
, 115.07.2015 '

‘I)ccision: A copy of application has been forwarded to D/o C&PC on 29.10.2015. Remmder

| lissued to D/o C&PC to furnish comments within 15 days. Comments still awaited.

i .éasé No.:1/16/87-ALC1/2015 Party Name:QREX FLEX Meet No/Date: 19/87- Status:

I i PRIVATE LIMITED ALC1/2015 withdrawn

| | 107.12.2015

| HQ) File :01/87/050/00124/AM 16/ ERLA File :52/24/040/00021/AM 16/ l.ic.No/Date:5210041582 %
17.07.2015

[165 |Decision: RLA, Surat vide letter No. 52/24/040/00021/AM 16 dated 24.11.2015 has mformed|

‘ that the advance authorization was issued to firm on repeat basis (Adhoc Norms) vide decision of |
the NC in its Meeting No. 8/87-ALC1/2015 held on 29.05.2015 in respect of Advance|

| |Authorization No. 5210041273 dated 21.10.2014. |

|

| \

[ In view of above, the Committee decided to withdraw the case.

e~

[ |Case No.:20/18/87-ALC1/2015 Party Name:VIJAY Meet No/Date:19/87- Status:

‘ ENTERPRISES PVT.LTD. ALC1/2015 Deferred
07.12.2015

|

166 HQ File :01/87/050/00190/AM16/ IRLA File :08/24/040/00089/AM16/ Lic.No/Date:0810135688

17.07.2015
Decision: A copy of application has been forwarded to D/o C&PC on 29.10.2015. Reminder 9/
issued to D/o C&PC to furnish comments within 15 days. Comments still awaited.

SEIKHOMANG | KIPGEN
Dy Director C eneral
Directorate General of Foreign If‘%(.
Ministry of Commerce & Induslry
Government of India

Udyog Bhawan, Ncw Delhi-11
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I C'ase No.:5/16/87-ALC1/2015 Party Name:SAMPARK Meet No/Date:19/87- Status:
INDUSTRIES LTD ALC1/2015 'Withdrawn C
|07.12.2015
iHQ File :01/87/050/00128/AM16/ RLA File :05/24/040/00182/AM16/ |Lic.No/Date:0510395019
121.07.2015 :

167 Decision: RLA New Delhi (CLA) vide letter No. 05/024/040/000182/AM-16/ZALC-II/CLA
dated 09.11.2015 has informed that the advance authorization was issued based on repeat Basis
against adhoc norms fixed vide Meeting No. 09/87-ALC1/2015 dated 04.06.2015 in terms of Para

4,12 of HBP Vol. 12015-2020.

‘ In view of above, the Committee decided to withdraw the case. iL

! Case No.:23/18/87-ALC1/2015 Party Name:JJ.PLASTALLOY [Meet No/Date: 19/87- }Status: ' @/w
PVT.LTD,, |ALC1/2015 Deferred \
107.12.2015 ; [
. [HQ File :01/87/050/00193/AM 16/  RLA File :15/24/040/00011/AM 16/ Lic.No/Date:1510022070 i'
168 23.07.2015 |

Decision: A D/L No. 46011/25/2015 dated 30.11.2015 was issued by D/o C&PC to f'rm Reply | ¢
still awaited. Thus, the Committee decided to issue reminder to the firm giving 15 days time fomf}-{

isubmission of the requisite information. |

" [Case No.:3/18/87-ALC1/2015  Party Name:GEM POLYTECH  [Meet No/Date: 19/87- Status: | (L
‘ INDUSTRIES PVT.LTD. |ALC1/2015 Deferred |
07.12.2015
[HQ File :01/87/050/00173/AM16/  RLA File :02/24/040/00071/AM16/  Lic.No/Date:0210206010 o _
169 | . 124.07.2015 \
|Dt,cmlon A D/L No. 46011/12/2012-PC-11 dated 26.11.2015 was issued by D/o C&PC to firm.
[Reply still awaited. Thus, the Committee decided to issue reminder to the firm giving 15 days time /
ffor submission of the requisite information. 9{
Case No.:7/18/87-ALC1/2015  Party Name:BHARTI RUBBER  |Meet No/Date:19/87- Status: | (T
‘OVERSEAS IALC1/2015 Deferred | —
|| 07.12.2015
170 iHQ File :01/87/050/00177/AM16/ RLA File :05/23/040/00179/AM16/ |Lic.No/Date:0510395081 | @\4/
24.07.2015

i"[)ccision: A copy of application has been forwarded to DIPP on 29.10. 2015. Reminder issued to
DIPP to furnish comments within 15 days. Comments still awaited. V

SEIKHOMANG KIPGEN
Dy. Director General
Directorate General of Foreign Trac
Ministry of Commerce & Industry
Government of India
Udyeg Briawan, Wow Delhi-11
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|Case No.:21/16/87-ALC1/2015 Party Name:MACRO POLYMERS |Meet No/Date:19/87- Status; C[:

| P.LTD. ALCI1/2015 Withdrawn e
07.12.2015 s

HQ File :01/87/050/00144/AM16/  RLA File :08/24/040/00093/AM16/ iLic.No/Date:08101357SI
128.07.2015 :

‘171 Decision: RLA, Ahmedabad vide letter No. 08/24/40/0093/AM16 dated 06.11.2015 has
informed that the advance authorization was issued to firm on repeat basis (Adhoc Norms) in
terms of Para 4.12(a)(vi) of the Hand Book 2015-2020. @/

In view of above, the Committee decided to withdraw the case.

! [Case No.:14/18/87-ALC1/2015 Party Name:VIKAS GLOBALONE Meet No/Date:1 9/87- Status: l
| LIMITED ALCI1/2015 Deferred

' 07.12.2015 ‘
| |!'IQ File :01/87/050/00184/AM 16/ IRLA File :05/24/040/00207/AM 16/ \Lic.No/Date:0510395113

[172 ] ' 128.07.2015 |

' |Decision: A D/L No. 46011/82/2012-PC 11 dated 27.11.2015 was issued by D/o C&PC to firm.
Reply still awaited. Thus, the Committee decided to issue reminder to the firm giving 15 days time

for submission of the requisite information.

I [Case No.:15/18/87-ALC1/2015 _ [Party Name:VIKAS GLOBALONE [Meet No/Date: 19/87- Status:
| LIMITED ALCI/2015 Deferred |
' 07.12.2015

*f 2

[ ‘HQ File :01/87/050/00185/AM16/ RLA File :05/24/040/00210/AM16/ Lic.No/Date:0510395114
173 28.07.2015
Decision: A D/L No. 46011/82/2012-PC II dated 27.11.2015 was issued by D/o C&PC to firm.
Reply still awaited. Thus. the Committee decided to issue reminder to the firm giving 15 days time @_\/
for submission of the requisite information.

| |Case No.:22/18/87-ALC1/2015 Party Name:JJ.PLASTALLOY Meet No/Date:19/87- Status: | @,
‘ PVT.LTD,, ALC1/2015 Deferred
' 07.12.2015 |
HQ File :01/87/050/00192/AM16/ RLA File :15/24/040/00009/AM16/ Lic.No/Date: 1510022071

174 28.07.2015 |

Decision: A D/L No. 46011/25/2015 dated 30.11.2015 was issued by D/o C&PC to ﬁrm._Reply
still awaited. Thus, the Committee decided to issue reminder to the firm giving 15 days time for
| submission of the requisite information.

B/

SEIKHOMANG KIPGEN
Dy. Director General
Directorate General of Foreign Trade
Ministg of Commerce & Industry
overnment of India
Udyog Bhawan, N Dethi-11
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[C'ase No.:27/18/87-ALC1/2015 j}Party Name:EASTMAN {Meet No/Date: 19/87- Status: . %
RECLAMATIONS {ALC]/ZOIS Deferred
| : 107.12.2015
175 IHQ File -01/87/050/00197/AM 16/ -RLA File :30/24/040/00013/AM 16/ Lic.No/Date:3010103571 |
| i i28.07.2015

| |
Decision: A copy of application has been forwarded to DIPP on 29.10.2015. Reminder issued to
IDIPP to furnish comments within 15 days. Comments still awaited. |9\(

Case No.:25/18/87-ALC1/2015 Party Name:JJ.PLASTALLOY IMeet No/Date:19/87- Status:
PVT. LTD., 'ALCI1/2015 Deferred &
07.12.2015
| [HQ File :01/87/050/00195/AM16/ RLA File :15/24/040/00012/AM16/ |Lic.No/Date: 1510022072
176 30.07.2015 %(
iDecision: A D/L No. 46011/25/2015 dated 30.11.2015 was issued by D/o C&PC to firm. Reply
istill awaited. Thus, the Committee decided to issue reminder to the firm giving 15 days time for|
isubmission of the requisite information. 9‘6

|Case No.:48/18/87-ALC1/2015 ‘Party Name:BAYER %Meet No/Date: 19/87- 'Status: |
: 'MATERIALSCIENCE PVT. LTD., ALC1/2015 Deferred M
07.12.2015
'177 [HQ File :01/87/050/00218/AM16/ |RLA File :03/94/040/00294/AM16/ |Lic.No/Date:0310797849 _
i 130.07.2015
Decision: A copy of application has been forwarded to D/o C&PC on 29.10.2015. Reminder‘
issued to D/o C&PC to furnish comments within 15 days. Comments still awaited. ua\(
(Case No.:1/17/87-ALC1/2015 Party Name:GAJJRAJ AGENCY | Meet No/Date: 19/87- staws: | G~
PRIVATE LIMITED ALC1/2015 Deferred
07.12.2015 \
17 [HQ File :01/87/050/00168/AM16/ RLA File :02/24/040/00076/AM16/ [Lic.No/Date:0210206036 | N
- 31.07.2015

Decision: A copy of application has been forwarded to D/o C&PC on 16.1 l.2015.-C0mment_s'| é{
awaited from D/o C&PC. '

(Case No.:8/18/87-ALC1/2015  Party Name:BLS POLYMERS ~ [Meet No/Date:19/87- Status: i é\)&
LTD. 'ALC1/2015 Deferred
07.12.2015 ‘ @
179 iHQ File :01/87/050/00178/AM16/  RLA File :05/23/040/00189/AM16/ [Lic.No/Date:0510395158 .
103.08.2015
| . .

|Décisi0n: A copy of application has been forwarded to D/o C&PC on 29.10.2015. Reminde_r'i
lissued to D/o C&PC to furnish comments within |5 days. Comments still awaited. /g'f

SEIKHOMANG KIPGEN
Dy. Director General
Directorate General of Foreign Tracz
Ministry of Commerce & Industry
Government of India
Udycg Bhawan, Now Delhi-11
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\Case No.:30/18/87-ALC1/2015 ‘Party Name:MULTITECH Meet No/Date:19/87- Status: ‘ %
| 'PRODUCTS PRIVATE LIMITED [ALC1/2015 Deferred
107.12.2015 ‘
180 ‘HQ File :01/87/050/00200/AM 16/ RLA File :31/83/040/00044/AM 16/ | iLic.No/Date:3110065581 :
|04 08.2015 i
Decision: A copy of application has been forwarded to D/o C&PC on 29.10.2015. Comments |
still awaited. Reminder issued to D/o C&PC to furnish comments within 15 days. |9—!{
Case No.:37/18/87-ALC1/2015 Party Name:SUMILON R Meet No/Date: 19/87- Status: _| &/_
INDUSTRIES LIMITEL, ALC1/2015 Deferred
| 07.12.2015
[HQ File :01/87/050/00207/AM16/ RLA File :52/24/040/00024/AM 16/ |Lic. No/Date:5210041596
106.08.2015

182

183

Reply still awaited. Thus, the Committee decided to issue reminder to the firm giving 15 days time

Decision: A D/L No. 4601 1/136/20] 5-PC-11 dated 04.12.2015 was issued by D/o C&PC to firm. ,
[for submission of the requisite information.

[(Case No.:38/18/87-ALC1/2015 Party Name: TAG CHEMICALS %Meet No/Date:19/87- Status: ' ( E
| INDIA PVT LTD, !ALC1/2015 Deferred
; 07.12.2015
HQ File :01/87/050/00208/AM16/ RLA File :53/24/040/00020/AM15/ |Lic.No/Date:5310018517
06.08.2015
‘Decision: A copy of application has been forwarded to D/o C&PC on 29.10.2015. Reminder
lissued to D/o C&PC to furnish comments within 15 days. Comments still awaited. M

|Case No.:32/18/87-ALC1/2015 Party Name:FINOTEX Meet No/Date:19/87- Status: - &/‘
' FIBRECAST PVT. LTD. ALC1/2015 Deferred
| 07.12.2015
|] 1O File :01/87/050/00202/AM 16/ RLA File :31/83/040/00041/AM16/ |Lic.No/Date:3110065586
[07.08.2015

Decision:  The Committee noted that the copy of application placed under para 4.7 of HBP is still |
|awcul<,d from RILA and firm. Hence, the Committee decided to issue a reminder to RLA and firmto | .
furnish the application within 3 working days. |

SEIKHOMANG KIPGEN
Dy. Director General
Directorate General of Foreign Trade
Ministry of Commerce & Industry
énvemmcnl of India
Udyog Bhawan, Ncw Delhi-11
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Case No.:36/18/87-ALC1/2015 Party Name:SUMILON Meet No/Date:19/87- ‘Status @
POLYESTER LIMITED ALC1/2015 wDeferred
07.12.2015 !
|HQ File -01/87/050/00206/AM16/ RLA File :52/24/040/00023/AM 16/ 'Lic.No/Date:5210041597 I
184 07.08.2015 |

Decision: A D/L No. 46011/136/2015-PC-I1 dated 04.12.2015 was issued by D/o C&PC to firm.
Reply still awaited. Thus, the Committee decided to issue reminder to the firm giving 15 days time | j
| |for submission of the requisite information.

‘(.‘ase No.:41/16/87-ALC1/2015 Party Name:AAVYA 'Meet No/Date:19/87- Status: @/_
INDUSTRIES (P)LIMITED |ALC1/2015 Deferred
‘ ‘ 07.12.2015
HQ File :01/87/050/00164/AM16/ '}RLA File :09/24/040/00278/AM16/ |.ic.No/Datc:0910062480
85| 1.08.2015
‘ Decision:  RLA and firm were requested vide letter dated 03.11.2015 to furnish 4.7 application |
| lexpeditiously. Application awaited from RLA and firm. The Committee decided to issue last &|
| [final reminder giving 15 days time to submit the requisite information. !
| |Case No.:42/16/87-ALC1/2015  ‘Party Name:R. K. RECLAIM AND |Meet No/Date:19/87- Status: : 0‘/'
| :RUBBER PRODUCTS PVTLTD 'ALC1/20]5 Deferred
\ ; 107.12.2015
‘ HQ File :01/87/050/00165/AM 16/ ‘RLA File :34/24/040/00135/AM16/ ILIC No/Date:3410041441
186 | 11.08.2015
Decision: RLA and firm were requested vide letter dated 13.10.2015 to furnish 4.7 application
expeditiously. Application is awaited from RLA and firm. The Committee decided to issue last &
final reminder to the RLA and Firm giving 15 days time to submit the application. i/}Y
"~ |Case No.:4/18/87-ALC1/2015 Party Name:GAJJRAJ AGENCY  [Meet No/Date:19/87- Status: | (b
iPRIVATE LIMITED |ALC1/2015 Deferred i
: 107.12.2015 |
187 IHQ File :01/87/050/00174/AM16/  RLA File :02/24/040/00090/AM16/ |Lic.No/Date:0210206065 ‘
[12.08.2015
| i e
. |Decision: A copy of application has been forwarded to D/o C&PC on 29.10.2015. Reminder
‘ lissued to D/o C&PC to furnish comments within 15 days. Comments still awaited. B\/

SEIKHOMANG KIPGEN
Dy. Diractor General
Directorate General of Foreign Trads
Ministry of Commerce & Industry
Government of India
Udycg Bhawan, Ncw Delhi-11



65

|Case No.:44/16/87-ALC1/2015 Party Name:ZENITH ;Meet No/Date: 19/87- |Status:
INDUSTRIAL RUBBER |ALC1/2015 Deferred
‘ PRODUCTS PVT.LTD [07.12.2015
188 {[HQ File :01/87/050/00167/AM16/ RLA File :03/95/040/00382/AM16/ iLic.No/Date:0310798233 |
[17.08.2015 | |

Decision: A copy of application has been forwarded to DIPP on 29.10.2015. Comments awaited |

" from DIPP. >~

(('ase No.:16/18/87-ALC1/2015 ;Party Name:MARUTI RUB [Meel No/Date:19/87- |Status:
[ | IPLAST PVT LTD ALC1/2015 |Deferred
[ | ‘ 07.12.2015 |
!189 'HQ File :01/87/050/00186/AM16/ RLA File :05/24/040/00231/AM16/ |Lic.No/Date:0510395340 .
i | 18.08.2015 '

Decision: A copy of application has been forwarded to D/o C&PC on 29.10.2015. Reminder
issued to D/o C&PC to furnish comments within 15 days. Comments still awaited.

|Case No.:17/18/87-ALC1/2015 Party Name: SHAKTI Meet No/Date:19/87- Status:
ECOGREEN ALC1/2015 Deferred
‘ 07.12.2015
HQ File :01/87/050/00187/AM16/ {RLA File :06/24/040/00022/AM16/ |Lic.No/Date:0610038205
190 ' 19.08.2015

| [Decision: A D/L No. 7/358/2015-TSW dated 04.11.2015 was issued by DIPP to firm. Reply still |
awaited. Thus, the Committee decided to issue reminder to the firm giving 15 days time for
| |submission of the requisite information.

Case No.:33/18/87-ALC1/2015  Party Name:FINOTEX Mect No/Date: 19/87- Status: |
FIBRECAST PVT. LTD, IALC1/2015 Deferred |
107.12.2015
HQ File :01/87/050/00203/AM16/  RLA File :31/83/040/00071/AM16/ |Lic.No/Date:3110065605
191 [20.08.2015

| |Decision: A D/L No. 46011/34/2011 dated 05.11.2015 was issued by D/o C&PC to firm. Repfyl|
| still awaited. Thus, the Committee decided to issue reminder to the firm giving 15 days time for?
'submission of the requisite information, |

SIEIK%QF,GN\JG KIPGEN
. Y. Director G-;xner-'hl
Drﬂgcltfram Gfmr:rai’ of Forei;é Trads
”"H.'s[fyl of Commerce & Indi by
i (voyemmenl of India
¥og Bhawan, New Delhi-11
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: Case No.:2/19/87-ALC1/2015 Party Name:METALIC irMeet No/Date: 19/87- |Status: ‘@-
IMPRESSIONS (INDIA)PVT LTD IALC1/2015 Deferred

| 107.12.2015

| 'HQ File :01/87/050/00241/AM16/  RLA File :05/24/040/00245/AM 16/ iLic.No/Date:05]0395399

192 } 121.08.2015

|

|

|

‘awaited from RLA. Hence, the Committee decided to issue a reminder to RLA and firm to furnish

Decision:  The Committee noted that the copy of application placed under para 4.7 of HBP is still
the application within 3 working days. | Q ) )

| iCase No.:9/18/87-ALC1/2015 Party Name:KLJ POLYMERS & [Meet No/Date:19/87- |Status:

CHEMICALS LTD., ALCL/2015 Deferred
107.12.2015 .

HO File :01/87/050/00179/AM16/ |RLA File :05/23/040/00217/AM16/ [Lic.No/Date:0510395437
193 126.08.2015

‘ Decision: A D/L No. 46011/53/2014-PC 1l dated 27.11.2015 was issued by D/o C&PC to firm.
‘ Reply still awaited. Thus, the Committee decided to issue reminder to the firm giving 15 days time W

for submission of the requisite information.

(Case No.:10/18/87-ALC_1/2015 ‘Party Name:KLJ POLYMERS &  [Meet No/Date: 19/87- {Stat_us:

|
‘CHEMICALS LTD., ALC1/2015 ‘Deferred |
07.12.2015
HO File :01/87/050/00180/AM 16/ RLA File :05/23/040/00219/AM16/ |Lic.No/Date:0510395438 - | &
194 126.08.2015 |

Decision: A D/L No. 46011/53/2014-PC 1 dated 27.11.2015 was issued by D/o C&PC to firm. |
Reply still awaited. Thus, the Committee decided to issue reminder to the firm giving 15 days time%/

' |for submission of the requisite information.

¥

! |Case No.:11/18/87-ALC1/2015  Party Name:KLJ POLYMERS &~ 'Meet No/Date: 19/87- Status:
‘CHEMICALS LTD., ALCI1/2015 |Deferred '
|07.12.2015
| |Ho File :01787/050/00181/AM16/ RLA File :05/23/040/00220/AM16/ [Lic No/Date:0510395439 '
195 | ! 126.08.2015 |
‘ Decision: A D/L No. 46011/53/2014-PC 11 dated 27.11.2015 was issued by D/o C&PC to firm. |
' [Reply still awaited. Thus, the Committee decided to issue reminder to the firm giving 15 days time‘
' for submission of the requisite information. l/ji{‘
[

SEIKHOMANG KIPGEN
Dy. Director G
orate Genera
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‘Case No.:2/17/87-ALC1/2015 Party Name:GUNJAN PAINTS Meet No/Date:19/87- [Status:

, 'LIMITED ALC1/2015 Deferred
] ‘ 07.12.2015

" [HQ File :01/87/050/00169/AM16/  RLA File .08/24/040/00177/AM 16/ [Lic.No/Date:0810135992

196 | ‘ 07.09.2015 |

Decision:  RLA and firm were requested vide letter dated 13.10.2015 to furnish 4.7 application
! Ecxpeditiously. Application awaited from RLA and firm. The Committee decided to issue last &
' [final reminder giving 15 days time to submit the requisite information.

e

r—

(Case No1/18/87-ALC1/2015  Party Name:ECOPLAST LTD.  [Meet No/Date: 19/87- IStatus: | (y_
IALC1/2015 Deferred
[07.122015 | .
| [HQ File :01/87/050/00171/AM16/ RLA File :03/94/040/00397/AM16/ [Lic.No/Date:0310798976 R :
197 21.09.2015 5 /
Decision: The Committee noted that the copy of application placed under para 4.7 of HBP is still ‘?j.\{

awaited from RLA. Hence, it was decided to call for application from RLA and firm for further
consideration. Reminder to be issued to RLA to send reply within 3 working days.

\Case No.:2/18/87-ALC1/2015 Party Name:POLYFILL |Meet No/Date:19/87- Status: |
‘ TECHNOLOGIES PVT LTD ALC1/2015 Deferred |
|| 07.12.2015 '.

IHQ File :01/87/050/00172/AM16/  RLA File :34/24/040/00170/AM16/ ILic.No/Date:341004153 1 '
198 121.09.2015

IDecision:  The Committee noted that the copy of application placed under para 4.7 of HBP is still
awaited from RLA. Hence, it was decided to call for application from RLA and firm for further
consideration. Reminder to be issued to RLA to send reply within 3 working days.

P ¥ e g ¥P

! |Case No.:1/19/87-ALC1/2015 Party Name:GUNJAN PAINTS Meet No/Date:19/87- Status:

' [LIMITED ALCI1/2013 Deferred

| 07.12.2015 | ‘
HQ File :01/87/050/00240/AM16/ RLA File :08/24/040/00227/AM16/ ILic.No/Date:0810136220 |

199 08.10.2015 -

Decision:  The Committee noted that the copy of application placed under para 4.7 of HBP is still‘
' lawaited from RLA. Hence, the Committee decided to issue a reminder to RLA and firm to furnish

the application within 3 working days.

SEIKHOMANG KIPGEN
Dy. Director General
Directorate General of Foreign Tradz
Ministry of Commerce & Industry
Government of India
Udycg Bhawan, Now Delhi-11
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‘ Case No.:3/19/87-ALC1/2015 iParty Name:METRO TYRES [Meet No/Date:19/87- |Status: |
ILIMITED ALC1/2015 Deferred
‘ | 07.12.2015 | |
HQ File :01/87/050/00242/AM16/ RLA File :30/24/040/00026/AM 16/ |Lic.No/Date:3010103633 "
200 120.10.2015 | |

! .
Decision:  The Committee noted that the copy of application placed under para 4.7 of HBP is still | '
‘ awaited from RLA. Hence, the Committee decided to issue a reminder to RLA and firm to furnish ‘{
the application within 3 working days. [ =

" [Case Nos4/19/87-ALC1/2015  Party Name:GOVIND RUBBER  |Meet No/Date:19/87- Status: | L
\ : LIMITED. %ALC]/ZOIS 1Deferred
l07.12.2015 | ‘
HQ File :01/87_/050/00743/AMI6/ iRLA File :30/24/040/00065/AM15/ Lic.No/Date:3010103639 ] (
201 | ! 103.11.2015 , ‘
Decision:  The Committee noted that the copy of application placed under para 4.7 of HBP is still
awaited from RLA. Hence, the Committee decided to issue a reminder to RLA and firm to furnish| |
! the application within 3 working days. ‘
‘ Case No.:5/19/87-ALC1/2015 Party Name:SMI COATED Meet No/Date:19/87- !Staius:
PRODUCTS PVT. LTD. IALC1/2015 {Deferred
107.12.2015 o
HQ File :01/87/050/00244/AM 16/ RLA File fLic.No/Date:031080_01 15 -
202 :03/95/040/00579/AM 16/ 06.11.2015

Decision:  The Committee noted tha_tthe_com%pli?ltio_n p@ed under para 4.7 of HBP is|
still awaited from RLA. Hence, the Committee decided to issue a reminder to RLA and firm to [

furnish the application within 3 working days.

‘ Case No.:1/48/87- Party Name:PORUS Meet No/Date:18/87-ALC1/2015 iStatus: ‘ 404/
| |ALC1/2014 LABORATORIES PVT 26.10.2015 'withdrawn

| LTD |

| HOFile RLA File ‘Lic.No/Date:0910061620 ' o

L :01/87/050/00450/AM 15/ -09/24/040/00610/AM15/116.02.2015 .

203 [pecision:  RLA, Secunderabad vide letter No. 09/24/40/610/AM15 dated 09.10.2013 has|
| linformed that the advance authorization was issued to firm under repeat basis as per Para 4.7.1 of__ /
HBP. 2009-2014 (Vol.1). %

| In view of above, the Committee decided to withdraw the case. !

Meeting ended with a vote of thanks to the Chair.

ootk o okok ok ok ok
SEIKHOMANG KIPGEN
~ Dy. Director General
Dugr;ltmalc General of Forelgn Tradz
Ministry of Commerce & Industry
Government of India '
Udycg Bhawan, Ne¢'w Delhi-11



